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The Minister of Fimance (Shri T. T.
Krishnamachari); (a) and (b). On
finding that sale of gas and carbide,
when purchased for use in manufac-
ture of goods, cannot be allowed tax
free under the provisions of the sales
tax law applicable in Dethi, the said
items were deleted from the registra-
tion certificates of the concernecd dea-
lers under the normal process of the
law. The Government is not aware
whether any dealer is stil! purchasing
gas and carbide tax free, for the pur-
pose of manufacture, by misrepresent-
ing that the said items are still includ-
ed in his registration certiticate. How-
ever, if he does so, he would be liable
to prosecution or penalty equal to 1}
times the tax avoided under the rele-
vant provisions of the law.

(¢) Does not arise in view of the
position explained in (a) and (b)
above.

Rihand and Matatila Dams

1172. Shri Ram Harkh Yadav: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether Government appointed
a Committee for deciding the distribu-
tion of energy to UP, ani Madhya
Pradesh from the Rihand and Mata-
tila Power Stations in U.P.; and

(b) if so, whether the Commitiee
has given its decision and has fixed
the rates at which the energy would
be supplied?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) Yes. The following are the deci-
siong:—

Supply of power from the Rihand
Power Station to Madhya Pradesh

The U.P. Electricity Board will make
available to the Madhya Pradesh
Electricity Board, 15 per cent of power
based on energy available at Rihand
from year to year. The power will
be supplied at the Rihand power sta-
tion step-up Sub-station terminal and
will be made available at cost price
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plus 5 per cent. The tariff on this
basis has been fixed at 3'5 paise/kWh
with the condition that a surcharge,
should it at time be found necessary
in the event of compulsory war risk
insurance being imposed, shall be
charged, in addition, on the basis of
actuals and also that power will be
supplied to Madhya Pradesh at its
border and the Madhya Pradesh Ele-
ctricity Board will have to bear an
annual charge amounting to Rs. 15
lakhs to cover interest, depreciation,
operation and maintenance of the
transmission line from the Rihand
Power Station to the Madhya Pradesh
border.

Supply of power from Matatila power
station to Madhya Pradesh

The U.P. State Electricity Board
will make available to the Madhya
Pradesh Electricity Board one third
of the power based on the energy
available at Matatila from year to year.
Power will be made available at cost
plus 5 per cent. The tariff on this
basis has been fixed at 0.5 paisekWh
with the condition that a surcharge
should it at any time be found neces-
sary in the event of any compulsory
war risk insurance being imposed,
shall be charged, in addition, on the
basis of actuals.

The rates for supply of power to
Madhya Pradesh from Rihand and
Matatila Power Stations will be sub-
ject to review after 10 years.

Goverament Servants Suffering from
T.B.

1173. Shri Wadiwa: Will the Minis-
ter of Health be pleased to state:

(a) the number of Government ser-
vants suffering from T.B. in Delhi in
the year 1963;

(b) the number of family members
of Government servants suffering
from T.B. during the same period; and

(¢) whether Government are con-
sidering giving any financial assistance
to those persons?
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The Minister of Health (Dr. Sushila
Nayar): ¢a) and (b). 2509 cascs of
Tuberculosis were reported in respect
of Central Government servants and
members of their families covered by
the Central Government Health
‘Scheme during the year 1963. Sepa-
rate figures for Central Government
servants and their families are not
maintained. Most of the Government
servants and members of their fami-
lies in Delhi are covered by the Cen-
tral Government Health Scheme.
Figures in respect of Government ser-
vants and members of their families
not covered by this Scheme are being
collected and a statement furnishing
the requisite information will be laid
on the Table af the Sabha in due
oourse,

(c) No. Full facilities for investiga-
tions, specialist consultation and
treatment (including hospitalisation)
are provided at Government cost.

Palai Central Bank

1174, Shri Warior: Will the Minis-
ter of Finance be pleased to refer to
the reply given to Unstarred Ques-
tion No. 328 on the 10th September,
1964, and state when the liability of
the Palai Central Bank in liquida-
tion for the income-tax for the
period 1959-63 will be finally deter-
mined?

The Minister of Finance (Shri T.
Y. Krishnamachari): It is expected
that the income-tax liability of the
Palai Central Bank (in liquidation)
for the period 1959-1963 will be deter-
mined by the Income-tax Officer by
the end of the <current financial
year.

Homoeopathio System of Medicine

1175. Dr, B, N, Singh: Will the
Minister of Health be pleased to
state:

(a) whether Government have
under consideration any proposal
to bring forth a comprehensive legis-
lation by way of standardising the
teaching and practising in the
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Homoeopathic eystem of medicine in
the country on the lines of the exist-
ing legislation relating to the Allopa-
thic system of medicine; and

(b) if so, when?

The Minister of Health
hila Nayar): (a) No.

(b) Does not arise.

(Dr. Sus-

Board of Homoeopathic system of
Medicine

1176. Dr. B. N, Singh: Will the
Minister of Health be pleased to
state:

(a) the conditions laid down by
the Board of Homoeopathic System
of Medicine, Delhi for recognising
Homoeopathic Educational Institu
tions in Delhi;

(b) whether it is a fact that since
the enactment of Homoeopathic Act
in 1956 the Board has not held any
single Examination for registration-
of Homoeopaths; and

(c¢) whether the Board has sub-
mitted any Achievement Reports to
Government since its inception and
if so, how many, and what is the
latest report?

The Minister of Health (Dr. Sus-
shila Nayar): (a) Under Section 31
of the Delhi Homoeopathic Act, 1956,
the Board of Homoeopathic System
of Medicine, Delhi may grant re-
cognition to any institution impart-
ing instructions to students for pre-
paring them for the qualifying exa-
mination if it is satisfied that the
instructions imparted in such insti-
tutions come up to the standard re-
quired for such recognition.

(b) The Act does not prescribe any
separate examination for registra-
tion of homoeopaths and as such the
question of holding such examina-
tion does not arise.

(c) No. The Board however sends
the minutes of its meetings to the
Delhi Administration. According to
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information available with the Gov-
ernment the Board has registered
280 homoeopathic practitioners and
has prepared a curriculum for the
Diploma in Homoeopathic  Science
-examination.

Piplomg in Homoeopathic

1177. Dr. B. N, Singh: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
Delhi Administration permitted the
Board of Homoeopathic System of
Medicine, Delhi in August, 1964 to
hold the final Examination for the
Diploma in Homoeopathic Science
(DHS);

(b) if so, what are the basic quali-
fications laid down for appearing in
the above Examination;

Science

(c) whether Government  are
aware that there does not exist any
training facility in Delhi for stu-
dents for D.H.S. course; and

(d) if so, whether Government
have under consideration any pro-
posal to provide such training facili-
ties?

The Minister of Health (Dr. Sus-
hila Nayar): (a) Under Section 29
of the Delhi Homoeopathic Act, 1956
the Board of Homoeopathic System
of Medicine, Delhi is fully empow-
ered to conduct examinations. The
first examination for the Diploma in
Homoeopathic Science to be conduc-
ted by the Board is scheduled to be
held in February, 1965, for private
candidates in accordance with the
provisions made in the Regulations.

(b) All homoeopaths are eligible
to appear as private candidates in
the first three consecutive examina-
tions only.

(c) and (d). At present there is
no training facility in Delhi. The
Government of India has given grants

amounting to Rs. 1,32,000, as first
instalment of non-recurring grant,
for the establishment of the Nehru
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Homoeopathic College and Hospital
in the Defence Colony, Delhi. The
college is expected to start func-
tioning from the middle of next year.

Rural Eleotrification in Punjab

1178, Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the financial assistance sought
for by the Punjab Government for
rural electrification in the State dur-
ing the Thiri Plan period; and

(b) the assi:lance given so far?

. The Minister of Irrigation and
Power (Dr. K., L. Rao): (a) Rs.
1445-36 lakhs.

(b) Rs. 417 lakhs.

Hospital in Kerala

( Shri A. K. Gopalan:

| Shri Imbichibava:

| Shri Vishwa Nath Pandey:
1179. J Shri N. R. Laskar:

7 Shri Rameshwar Tantia:
| Shri Bishanchander Seth:
| Shri B. P. Yadava:
|_ Shri Dhaon:

Will the Minister
pleased to state:

(a) whether the Junior Chambers
of Commerce of South Carolina and
Washington are building a hospital
in Kerala;

of Health be

(b) if so, under what agreement it
is being built; and

(c) the estimated outlay and the
foreign exchange involved?

The Minister of Health (Dr. Sus-
hila Nayar): (a) to (c). There is a
proposal to construct a hospital at
Kottayam by the Indo-American
Friendship Medical Trust, with
assistance from the Junior Chamber
of Commerce. Seattle, South Caro-
lina, and other charitable bodies. A
delegation from the United States
visiteq Kerala and had discussions
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with the State Health Minister and
Finance Minister, The State Govern-
ment is considering the allocation of
19 acres of land for this purpose and
the other expenditure for the setting
up of a 100-bed hospital will be
borne by the Junior Chamber of
Commerce, Seattle from funds rais-
ed for the purpose. The estimated
outlay as reported by the Govern-
ment of Kerala is Rs. 2.5 crores. The
estimated foreign exchange compon-

ent is not known. No agreement
has yet been signed between the
parties.

Allocation to Social services in the
Five Year Plans

( Shri B. P. Yadava:
| Shri Onkar Lal Berwa:
1180. { Shri Bishanchander Seth:
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| Shri Rameshwar Tantia:
Shri Dhaon:
Shrimati Jyotsma Chanda:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that in
three flve year plans, there has been
a decline in the percentage alloca-
tions to social services;

(b) if so, what was the total per-
centage of decline in each Plan;

(c¢) whether Government are con
sidering to give a priority to the
social services in the Fourth Plan;
and = W

(d) the measures taken by Gov-
ernment to improve the social ser-
vice in the country?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Yes, as
given in the following table:

Finarcial Allocations for the Public Sector in the Successive Plans—(Rs. crores)

First Second Third Per- Percentag
Plan Plan Plan centage increase in
(re- increase Third
vised) Plan
in over

Second

Plan

over

First

Plan
First Second
Plan Plan
(1) Social Services . §32 945 1300 78 144 38

(2) Total Plan outlay .
(1) as percentage
of (2) .

2378 4&co gsco

224197 17

102 21§ 56

(c) The matter is under consider-
ation.

(d) The details have been indicat-
ed in the Mid-Term Appraisal of the
Third Plan and a subsequent paper
entitled “Steps taken or proposed to
be taken in pursuance of the re-
commendations of the Mid-term Ap-
praisal of the Third Five Year Plan”,
already laid on the Table of the
House.
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Quarters for Class I Government
Employees

1182. Shri Vishram Prasad: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that no
allotment of Government Quarters
has so far been made to Class IIT
Central Government employees ap-
pointed in or after 1954;

(b) 1f so, the reasons therefor; and

(c) when Class III employees ap-
pointed after 1954 are likely to be
given Government accommodation
(year-wise)?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
(a) Generally such is the case.
Against a demand of about 1.16 lakh
houses, the total number available
for allotment is only 39 thousand.

(b) Due to shortage of accom-
modation.

(c) Government is taking every
possible measure to build more
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houses and it will take some years
to provide them accommodation.

Tribal Economy

r Shri Rameshway Tantia:
1183 Shri Bishanchander Seth:
*7 Shri B. P, Yadava:
Shri Dhaon:

Will the Minister of Plamning be
pleased to state:

(a) whether it is a fact that the
Uaion Government propose to ap-
point a team to make a thorough
study of the tribal economy based
on intensive field survey;

(b) if so, when the team is likely
to start functioning; and

(c) its scope and functions.

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes. It is intended
to appoint a team or teams to study
the different aspects of tribal eco-
nomy,

(b) and (c). The details have yet
to be worked out in consultation
with the Department of Social Se-
curity and the concerned State
Governments. After this has been
done, it will be possible to finalise
the scope and functions of sucn
team(s) and determine the timing
for their work.

Cottage Hospitals in Delhi

1184, Shri Surendra Pal Singh:
Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
New Delhi  Municipal Committee
has drawn up a plan to open several
cottage hospitals in the city and has.
sought the Centre’s financial help
for the implementation of this
scheme; and

(b) it so, Government’s reaction to
this proposal?

The Minister of Health (Dr. Sushila.
Nayar): (a) and (b). The New
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Delhi Municipal Committee have
proposed a scheme for the establish-
ment of some polyclinics and Health
Centres in the various areas in their
jurisdiction for inclusion in the
Fourth Five Year Plan. The matter
is still under consideration of the
Delhi Administration.

Delhi Development Authority

Shri Yashpal Singb:
1185. { Shri Indrajit Gupta:
Shri Kapur Singh:

Will the Minister of Health be
pleased to state:

(a), whether it is a fact that the
work of development of land is
being entrusted by the Delhi Deve-
.lopment Authority to the C.P.W.D,;

(b) if so, the main reasons for not
-creaitng a separate organisation as
contemplated in Section 6 of the
Delhi Development Act; and

(c) whether Government contem-
plate tak.ng an early decision in the
matter?

The Minister of Health (Dr. Sushila
Nayar): (a), Yes.

(b) Section 6 of the Delhi Deve-
lopment Act, 1957, does not specifi-
cally provide for the creation of a
separate engineering organisation in
the Declhi Development Authority, It
-empowers the Authority to carry out
the building, engineering, mining
and other operations, and to execute
works in connection with  water-
suppiy, eclectricity, sewage disposal
.and other services. There is no
.embargo on the Authority entering
into an arrangement with an or-
ganisation like the Central Public
Works Department to execute its en-
gineering works on payment of de-
partmental charges.

(¢) Government are of the view
that the setting up of an indepen-
dent engineering organisation under
the Delhi Development Act is neither
possible at this stage in view of the
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difficulties involved in getting suit-
able staff, equipment and stores nor
necessary. It may be more expen-
sive than the present arrangement.

Dam om the Cauvery River

[ Shri Vishwa Nath Pandey:
1186 ) Shrimati Savitri Nigam:
* ) Shri Yashpal Singh:
L Shri Onkar Lal Berwa:

Will the Minister of Irrigatiomn and
Power be pleased to state:

(a) whether it is a fact that a pro-
posal to construct a dam across the
Cauvery river either at Hogenekkal
Falls or at some other site to be
chosen for exploitation of power is
under consideration of the Govern-
ment; and

(b) it so, the dectails thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes. The
Governments of Madras and Mysore
have suggested different proposals
for power development in the
Cauvery Valley, but no final decision
has been taken.

(b) The question of implementa-
tion of any of these schemes can
only be considered after the investi-
gations, which are under way, are
completed and realistic estimates of
cost prepared.

Directors of Companies

J Shri Yashpal Singh:
1 Sar: Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

1187,

(a) Whether there are a number
of companies which do not provide
for appointments of not less tham
two-thirds of the total number of
directors according to principle of
proportional representation;

(b) if so, what wag their number
during the last year; and
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(c), the eteps being envisaged to
stop this malpractices? ’

The Minister of Finance (Shri T.
T. Krishmamachari): (a) to (c). In
terms of Section 265 of the Com-
panies Act, a company -may, if it so
desires, provide in its articles for the
appointment of not less than two-
thirds of the total number of direc-
tors according to the principle of
proportional representation whether
by the single transferable vote or by
a system of cumulative voting or
othewise. The section is permis-
sive and a company may or may not
adopt this system.

Information regarding the number
of companies that have provided in
their Articles for the appointment
of directors by this system 1is not
available. No steps are under con-
sideration to ensure that companies
adopt this principle.

Uilisation of West Flowing Rivers

1188. Shri R. G. Dubey: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether in the course of tneet-
ing of the Southern Zonal Council
at Trivandrum a Committee was set
up consisting of all the Chief Min-
isters of the Southern States to go
into the question of utilisation of
west flowing rivers in the zone; and

(b) if so, the reasons that led to
the setting up of this Committee?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) A com-
mittee has been set up consisting of
the Union Minister for I & P and
the Chief Ministers of Kerala, My-
sore and Madras.

(b) It was considered that it would
be advisable to settle such inter-
State matters by mutual discussions
utilising the good offices of the
Central Minister, for arriving at
some agreed solution..
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Educational Allowance fer
Children

1189 Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that recent
orders regarding educational allow-
ance for children of Central Govern-
ment employees, cover only students
in Middle and Higher Secondary
Schools;

(b) whether it has been brought to
the notice of Government that there
is no Higher Secondary course in
U.P.; and

(c) if so, how these orders are likely
to be implemented there?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes,
Sir.

(c) Reimbursement of tuition fces
would be allowed in respect of child-
ren receiving education up to the
High School level (X Class) in U.P.

Bhakra Dam Irrigation Potential

1190, Shri D. C. Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether irrigation potential
wag fully created in 1963-64 as envi-
saged in the plan of Bhakra Dam; and

(b) if not, the reasons therefor?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The filling of the reservoir upstream of
Bhakra Dam for the first time has to
be done gradually. It was filledq to
elevation 1640 as against 1645 expect-
ed during 1963, and to elevation 1660
during the current year.

Shortage of Doctors in Delhi

1191, Shri P, C. Borooah: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that there
is a great shortage of doctors in Gov-
ernment hospitals in the Capital;



3463 Written Answers

(b) if so, the average number of
out-patient attended by each doctor
per day and the number of beds under
the charge of each specialist; and

(¢) the steps being taken to improve
the position?

The Minister of Health (Dr. Sushila
Nayar): (a) There is some shortage
of doctors in the Government hospi-~
tals in the Capital.

(b) The average number of out-
patients attended by each doctor per
day is between 30 and 40 while the
number of beds under each specialist
is about 50.

(c) The staff position is always un-
der review and additional staff is be-
ing sanctioned from time to time.

Dalmia-Jain Companies

( Shri P, C. Borooah:
1192. { Shri Indrajit Gupta:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Inspector appointed by Government to
look into the affairs of the five Sahu-
Jain Companies, has resigned; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). In
view of the lack of co-operation on the
part of the companies concerned with
the Inspector, the Inspector, Shri S.
Prakash Chopra had been complain-
ing that the work of investigation
wag taking a much longer time than
he had anticipated, to the detriment ot
his processional work. He therefore
expressed a desire to be relieved of
this work. It was decided to relieve
him in respect of the three compa-
nies, viz. Ashoka Marketing Ltd.,
Sahu-Jain Ltd. and New Central
Jute Mills Co. Ltd. with effect from
1st July, 1964. Shri Chopra, however,
continues tp be Inspector in respect
of the other two companies, viz. Ben-
nett Coleman & Co. Ltd, and Rohtas
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Industries Limited, The question of his
being relieved in respect of these two
companies is also under consideration.
W~ ———

Departmental Inspectors have since
been appointed in respect of the three
companies where Shri Chopra has
already been relieved.

Loan taken by {Industrialists from
International Banks

1193. Maharajkumar Vijaya Amanda:
Will the Minister of Finance be pleas-
ed to state:

(a) the amount of loan drawn by
the private industrialists of India from
the various International Banks dur-
ing the period from July, 1963 to
June, 1964 for development purposes;
and

(b) whether the negotiations for
such loans by private individuals and
companies are processed through
Government or whether Government
are informed only after the finalisa-
tion of such deals?

The, Minister of Finance (Shri T. T.
Krishnamachari): (a) Against loans
already sanctioned, private Indian in-
dustry drew, in the period July 1,
1963 to June 80, 1964, a2 sum of
Rs. 11.31 crores from the World Bank
(inclusive of loans made through the
intermediacy of the Industrial Credit
and Investment Corporation of India),
and a gum of Rs. 43 lakhs from the
International Finance Corporation.
There were no new loans to private
ind from the World Bank during
this period; there were no disburse-
ments from new loans (Rs. 2.72 crores)
sanctioned by the IFC to Indian indus-
try during this period.

(b) Prior approval of the Govern-
ment of India is necessary in both
cases before the loans can be finalized;
after such approval, negotiations with
the IFC are conducted by the private
industrialists; in the case of loans
from the World Bank, however, Gov-
ernment of India is a guarantor and
hence participates in the negotiations
culminating in the loanms.
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Cloth Printing Unitg in Amritsar

1194. Shri Hem Raj: Will ihe
Minister of Finance be pleased to
state:

(a) whether it is a fact that nearly
one hundred cloth printing units
closed down in Amritsar in June last;
and

(b) if so, the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamachari: (a) Yes, Sir.
About 30 units undertaking processing
of rayon or artificial silk fabrics at
Amritsar with the aid of steam re-
mained closed for some time during
the months of June and July, 1964.

(b) The above units were reported
to have been evading payment of ap-
propriate Central Excise duty leviable
on rayon or artificial silk fabrics pro-
cessed by them with the aid of steam.
It, therefore, become necessary to
carry out searches of their premises.
Protest against the threatened levy of
Central Excise duty appears to have
been the main reason for the above
units to close down. However, cer-
tain relaxations having since been
given by the Central Board of Excise
and Customs, and implemented by the
local Central Excise authorities, the
problem is understood to have largely
been resolved.

Power House at Sissu and Shansha
Nalas

1195. Shri Hem Raj: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Punjab Govern-
ment have asked for clearance for the
construction of power houses at
Shansha and Sissu Nalas in the Lahaul
and Spiti District of Punjab;

(b) whether this matter has been
referred to the Pakistan Commissioner
for Indus Waters;

{c) if so, the reasons therefor; and

(d) when the permission will be
granted for their construction?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) to (d). For generation ot
Hydro-electric power on the Western
rivers, the Indus Waters Treaty re-
quires certain information to be com-
municated to Pakistan at least 2
months in advance of the beginning
of construction of the river works
connected with g small plant. The
required data relating to Shansha
Hydro-electric plant was supplied to
the Pakistan Commissioner for Indus
Waters on 23rd December, 1963 and
for Sissu Hydro-electric plant on 9th
July, 1964. The Government of Pun-
jab is going ahead with the construc-
tion of Shansha Plant and intend tak-
ing up work on Sissu Plant next year.

Western Kosi Canal

1196. Shri Shree Narayan Das:
"\ Shri Yogendra Jha:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to Unstarred Question No.
405 on the 20th February, 1964 regard-
ing Western Kosi Canal and state:

(a) whether the alignment of the
Western Kosi canal has now been fina-
lised;

(b) it so, the final shape of it that
has now emerged; and

(¢) whether the construction work
has now started?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) The
alignment of the Western Kosi Canal
has not 'yet been finalised.

(b) and (c). Do not arise,

Heart Attacks

1197. Shri C. K. Bhattacharyya:
Will the Minister of Health be pleased
to state:

(a) whether Government’s attefm-
tion has been drawn to an article in
the medical journal “Lancet” by Prof.
John Yudkin. an authority on nutri-
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tion, stating that a primary cause of
heart attacksg is high consumption of
sugar; and

(b) whether investigations are be-
ing carried out in India to test the
correctness of the above conclusion?

The Minister of Health (Dr. Sushila
Nayar): (a) Prof. John Yudkin has
stated that national levels of consump-
tion of fat and of sugar are closely
similar. Statistics relating fat intake
to ischemic heart-disease or diabetes
mellitus in different populations may
therefore express only as indirect
relationship, and the casual relation-
ship may be with sugar.

(b) Yes.

Capital Issues underwritten

f Shri Solanki:
\ Shri Narasimha Reddy:

Will the Minister of Fimance Dbe
pleased to state:

1198.

(a) the annual capital issues un-
derwritten during the first half of
1964; and

(b) the amount underwritten in
the corresponding period last year?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) An amount of
Rs. 20.20 crores was underwritten out

of total capital of Rs. 44.69 crores
issued through prospectus.
(b) An amount of Rs. 6:52 crores

was underwritten out of the capital
of Rs. 16.37 crores issued through
prospectus.

Ayurvedic and other Indigenous Drugs

( Shri P. R. Chakraverti:
1199 Shri P. C. Borooah:
‘Y Shri Vishwa Nath Pandey:
Shri R. Barua:

Will the Minister of
pleased to state:

Health Dbe

' (a) whether any scheme has been
drawn up to carry on research work
——
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in Ayurvedic and other indigenous
drugs on scientific lines;

(b) whether special indigenous
drugs have been selected for investi-
gation;

(c) whether separate zones will be
formed to carry out research with
full complements, dealing with phar-
macology, clinical screening and che-
mical analysis; and

(d) the amount sanctioned for this
research work for the remaining
period of Third Five Year Plan?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes. The Central Coun-
cil of Ayurvedic Research, in colla-
boration with the Indian Council of
Medical Research, drew up a scheme
to carry out research in indigenous
drugs—pharmacognosical, clinical,
chemical and pharmacological. The
scheme envisages the setting up of
ten circuits, cach circuil comprising
units for pharmacognosy, clinical
screening, chemistry and pharmaco-
logy. Botany and Pharmacognosy de-
partments of different Universities,
chemistry departments of some of the
Universities and pharmacology de~-
partments of some of the medical col-
leges have been selected for carrying

out investigations on indigenous
drugs.
(b) Yes. About 218 medicinal

plants described in Ayurveda and/or
employed by Vaidyas in their prac-
tice have been selected. 58 drugs out
of this list have been selected for inte-
grated research on a priority basis.

(c) and (d). Yes. For the current
financial year Rs. 1.50 lakhs and durv-
ing the subsequent years, the scheme
is estimated to cost about Rs. 12 lakhs
per annum,
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Development of State Capitals

1201, Shri A. S, Saigal: Will the
Minister of Planning be pleased to
state:

(a) the amounts sanctioned so far
to the States of Madhya Pradesh,
Orissa and Punjab for the develop-
ment of their Capitals;

(b) what was the initial demand ot
Madhya Pradesh; and
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(c) the steps taken to provide the
required funds early to the Madhya
Pradesh State?

The Minister of Planning (Shri B. R.
Bhagat): (a) Information is being
collected ‘from the concerned State
Governments.

(b) The approved cost of the pro-
ject is Rs. 1325 lahks.

(c) Allocation for the Project is
made each year in the annual plan.

Electricity Generation from
Chitrakut Fal]

1202, Shri A. S. Saigal: Will the
Minister of Irrigation ang Power be
pleased to state:

(a) whether it ijs a fact that Chitra-
kut Fall of Indravati River of Bastar
in Madhya Pradesh has been included
in the Fourth Five Year Plan for
generating electricity and installing a
thermal power station; and

(b) if so, when the work will be
taken in hand?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) The
Madhya Pradesh Government propose
to consider the inclusion of this
Scheme in their Fourth Five Year
Plan, which is yet to be finalised.

(b) Investigations are in progress.
The scheme can be taken up for exe-
cution only after the investigations
are completed, the economic feasibi-
lity establisheq and the Scheme sanc-
tioned for implementation. It is,
therefore, too early to indicate when
the work would be taken in hand.
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Jay Engineering Works Limited,
Calcutta

1204 S Shri Indrajit Gupta:
" Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state the progress made
with the investigations into the alle-
gations against Messrs. Jay Engineer-
ing Works Ltd., Calcutta for violation
of Foreign Exchange Regulations?

The Minister of Finance (Shri T. T.
Krishnamachari): In respect of cer-
tain matters, investigations have been
completed and the cases are under
adjudication. Further investigations
are also in progress.

Assistance to Rajasthan

5. { Shri Karni Singhji:

120 \ Shri Rama Chandra Mallick:

Will the Minister of Finance be
pleased to state the amount of money
which was given to the Government
of Rajasthan by way of loan and by
way of subsidy to tide over the recent
famine conditions in the State?

The Minister of Finance (Shri T. T.
Krishnamachari): The Government
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of India have so far sanctioned a loam
of Rs. 150.00 lakhs to the Govern-
ment of Rajasthan towards relief
expenditure incurred on account of
scarcity conditions during the year
1963-64 and in the year 1964-65 upto
the end of July, 1964.

Seizure of gold and jewellery
in Calcutta

1206. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleased
to state:

(a) whether it is a fact that gold
bars and jewellery worth about Rs. 1
lakh were recovered by the Calcutta
Customs on or about the 12th June,
1964 from a number of shops and
residential houses on Upper Chitpur
Road in North Calcutta; and

(b) if so, the details thereof and
the action taken by Government in
the matter.

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). On
the 12th June, 1964, the Calcutta
Customs authorities searched the pre-
mises of a shop on Upper Chitpur
Road, Calcutta, and the residence of
its owner in Abinash Kabiraj Lanc,
Calcutta, and seized gold bars and
jewellery valued about Rs. 52,000 (at
the international price) and Indian
currency of the value of Rs. 35,760.
Two arrests have been made in this
connection and the persons are being
prosecuted. Departmental proceed-
ings in the case are also in progress.

Welfare of S.C. & S.T.

1207. Shri Vishwa Nath Pandey: Will
the Minister of Planning be pleased
to state:

(a) whether it is a fact that late
Prime Minister Shri Nehru had
addressed a letter to Chief Ministers
of States asking them to take personal
interest in the economic and social
betterment of Scheduled Castes and
Scheduled Tribes; and

(b) if so, the reaction of Chief
Ministers of the States to that letter?
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The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) Favourable replies have been
received from 14 States and in all
cases State Governments have given
promise to examine the recommenda-
tions for suitable action.

A statement giving extracts from
the replies received from the State
Governments is laid on the Table ot
the House. [Placed in Library. See
No. LT-3232/64].

Rajendra Ayurvedic and Unani
University

1208. Shri Vishwa Nath Pandey:
Will the Minister of Health be pleased
to state:

(a) whether it is a fact that Gov-
ernment propose to establish Rejendra
Ayurvedic and Unani University in
the State of Bihar;

(b) it so. when and at what place;
and

(c) the total amount of its cost?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) and (c). Do not arise.

Anti-Flood measures in Punjab

1209. Shri Vishwa Nath Pandey:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government for additional aid for the
purpose of anti-flood measure in the
State for 1964-65; and

(b) if so, the action taken thereon?

Irrigation and
(a) Yes.

The . Minister of
Power (Dr. K. L. Rao):

(b) The mgtter i3 under examina-
tion.
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Study of Tax evasion by U.S.S.
Experts

( Shri Bade:
1210.{ Shri Vishwa Nath Pandey:
| Shri Yashpal Singh:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 2727 on
the 30th April, 1964 and state:

(a) whether the report of the U.S.
Tax Experts has since been received;
and

(b) if so, the main points highlight-
ed by the U.S. Experts team?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir.

(b) The main recommendations of
the U.S. Experts Team are:—

(i) Separation of responsibility for
collection from assessment
work.

(ii) Balanced
gramme based on
scrutiny of returns.

(iii) Re-organization for
tax evasion.

(iv) Simplification of tax computa-
tions.

(v) Re-organisation and improve-
ments in management techni-
ques.

assessment  pro-
selective

tackling

Seizure of Contraband Gold

( Shri B. N. Kureel:
1211. 7 Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Bombay Customs seized 3,570 tolas of
contraband gold valued at Rs, 5 lakhs
from a Coastal liner SS. “Sabarmati”
which reached Bombay on the 22nd
July, 1964; and

(b) if so, the details thereo? and
the action taken by Government in
the matter?
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). 3,570
tolas (41,637 grams) of unclaimed
contraband gold worth approxima-
tely Rs. 223,091 at the inter national
price (Rs. 5 lakhs approximately at
the local market price) was seized
by the Customs authorities at Bombay
from SS. “Sabarmati” on the 22nd
July, 1964. The gold was found lying
on the top of the blower trunking in
the first class passengers’ Gents’ lava-
tory Departmental proceedings for the
confiscation of the gold, as also against
the Master and Owners of the ship,
are being initiated.

Corrugated Iron Sheets

1212, Shri Daljit Singh: Wil] the
Minister of Works and Housing be
pleased to refer to the reply given
to Unstarred Question No. 2009 on the
9th April, 1964 and state the steps
since taken to provide corrugated iron
sheets for roofing houses in the back-
ward areas of Punjab?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): There
is still an acute shortage of galvanis-
ed corrugated sheets in the country.
Supplies against outstanding indents
are, however, being made to the
extent possible. The monthly quota
of despatches against the indents of
Punjab for the current quarter (July-
September, 1964) is 104 tonnes.

Transmission and distribution
of Power

1213 f Shrl Ramachandra Ulaka:
7\ Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question No.
969 on the 9th April, 1964 and state:

(a) whether the copies of the Code
for safe operation and maintenance
of transmission and distribution sys-
tems of power have ben forwarded
to the State Governments; and

(b) if so, the reaction of State Gov-
ernments thereto?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.
Copies of the Code are still under
print.

(b) Does not arise.

Electricity for Food Preductien

r Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. C. Borooah:

Shri M. L. Jadhav:
Shri Balkrishna Singh:
 Shri Bishwanath Roy:

1214.

Will the Minister of Planning be
pleased to refer to the reply given
to Starred Question No. 974 on the
9th April, 1964 and state:

(a) whether the question regarding
the extent to which Central aid for
electricity for more food production
is to be stepped up has since been
considered by Government; and

(b) if so, the result thereof?

The Minister of Planning (Shri B. R.
Bhagat): (a) and (b) . The question

is still under consideration of the
Government.
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Central Excise Department, Orissa

1216. Shri Rama Chandra Mallick:
Will the Minister of Finance be
pleased to state the number of quar-
ters constructed so far for the emplo-
yees of the Central Excise Department
in Orissa?

The Minister of Finance (Shri T. T.
Krishnamachari) : No residential
quarters have yet been constructed.

Ford Foundation Grants

Shri P, C. Borooah:
Shri Vishwa Nath Pandey:

1217.7 Shri Ram Harkh Yadav:
Shri Murli Manohar:
Will the Minister of Health be

pleased to state:

(a) whether the Ford Foundation
has recently announced three new
grants, totalling $818,000 to assist

India’s family Planning projects; and.

(b) if so, what are the specific pro-
jects to be financed therewith?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The grants announced are for
the following purposes:

(i) Institute of Rural Health and
Family Planning, Gandhi-
gram, District Madurai,
Madras, for training, research
and Evaluation activities to
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promote integration of seve-
ral family planning and
Health Programmes already
existing at the Institute...
$465,000.

(ii) Institute of Obstetrics and
Gynaecology, Government
Hospital for Women and
Children, Egmore, Madras,
for expanding its programme
of clinical research on con-
traception and reproduction
including research on immu-
nelogical aspects of reproduc-
tion .$182,000.

(iii) American Public
Association for
supporting services for the
Indian Family Planning
Programme over the next two
years. These services include
recruitment of specialists for
assistance to the programme,
designing and conducting of
training programmes in the
United States for Indian spe-
cialists and procuring and ship-
ping of supplies purchased in
the United States .. $171,000

Total: $818,000

Health
providing

Rehabilitation on Rajasthan Canal
Area

1218. Shri Hem Raj: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) the various categories of per-
sons from Rajasthan, Punjab and
Himachal Pradesh who are to be
rehabilitated on the Rajasthan Canal
area and the number to be rehabi-
litated from each State;

(b) the priorities that have been
fixed either by the Rajasthan Gov-
ernment or by the Beas Control Board
for their rehabilitation; and

(c) from which year the rehabili-
tation will commence and by which
year it will be completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The fol-
.owing categories of persons will be
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rehabilitated in the Rajasthan Canal
Project area:

(i) Disabled ex-servicemen and
dependents of deceased def-
ence personnel.

(ii) Ex-servicemen.

(iii) Ex-Jagirdars under the Prime
Minister’'s Award and other
old commitments.

(iv) Persons displaced on account
of construction of the Pro-
jects having a bearing on
Rajasthan Canal Project like
Rajasthan Canal, Rajasthan

Feeder, Pong Dam, Beas-
Sutlej Link, Harike Pro-
ject etc.

(v) Other landless persons.

The number of persons to be reha-
bilitated has no! yet been estimated.

(b) The question of fixing priorit-
ies is under examination by the Gov-
ernments of India, Rajasthan and
Punjab.

(¢) The rehabilitation will be done
as fast as possible after the coloni-
sation poiicy for Rajasthan Canal is
finalised.

Report on Audit of Orissa Govern-
ment’s Aocounts

1219. Shri Surendranath Dwivedy:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Government have re-
ceived information about the submis-
sion of a report of special audit of
Auditor-General of India regarding
Orissa Government's deal with certain
private firms; and

(b) if so, whether this report has

been examined?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) Government
understand from the Comptroller &
Auditor General that inspection re-
ports on the transactions relating to
certain purchases by the Government,
of Orissa have been sent to the State
Government.

(b) Government have no informa.
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Premium Prisze Boods Scheme

1220. Shri Harl Vishnu Kamath: Wil}
the Minister of Finance be pleased to
refer to the statement made in res-
ponse to the Call Attention Notice re-
garding Premium Prize Bonds Scheme
1964 on the 5th June, 1964 and state:

(a) whether any modifications have
been made or are proposed or contem-
plated with regard to the working of
the scheme; and )

(b) if so, the details thereof®

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No modiiication
in respect of the working of the
Premium Priz& Bonds Schema 1964
is contemplated. No decision on ihe
continuance of the scheme beyond 31st
December 1964 hag yet been taken.

(b) does not arise.
Cost of Power Generation

1221. Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state the comparative
cost of generation of power per MW
from thermal stations, hydro-electric
stations and atomic reactor?

The Minister of Irrigation and Power
(Dr. K. L. Rao): Perhaps, the informa-
tion sought is about comparative cost
of generation of power per kWh. If so,
the average cost of generation from
hydro, thermal, and nuclear stations at
the power house bus-bars at present
is as under:—

Hydro: . 32-paise por kWh.

Thermal : 33 paise per kWh
(at pithead station)

Nuclear : 3-8 paise per kWh

(for Tarapore Station)

(Estimated)

Designs of Thermal Station

1222. Shri Raghunath Singh: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the amounts spent during the
Third Five Year Plan on obtaining
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designs for thermal stations from the
foreign countries;

(b) whether there is any proposal
to set up a designs organisation in
India; and

(c) number and capacity of thermal
stations planned in the last two years
of Third Plan and in the Fourth Plan?

The Minister of Irrigation and
Poewer (Dr. K. L. Rao): (a) Consulting
Engineers are appointed by the various
State Electricity Boards|Project
Authorities. The scope of their ser-
vices varies from Project to Project,
though generally it includes prepara-
tion of designs and drawings. It is
estimated that payments to the Con-
sulting Engineers for thermal power
stations during the Third Plan would
be about Rs. 612:31 lakhs, but the
exact break-up of the amount paid for
designs work only is not available.

(by A Designs Organisation is
already functioning in the Central
Water and Power Commission and it
has taken up designs work connected
with some power stations.

¢«) The thermal sch2mes planned
during the last two years of the Third
Plan are only those which are actual-
ly Fourth Plan schemes, and for which
advance action has been authorised.
A list of schemes, approved for ‘ad-
vance’ action is laid on the table of
the House. [Placed in Library, See
No. LT-3233/64]. As regards other
thermal power stations to he taken
up in the Fourth Plan, no final deci-
sion has been taken so far.

Coal for Power Generation

f Shri Rameshwar Tantia:

1223. \ Shri M, L. Dwivedi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have as-
sessed the requirement of coal for
generation of power during the Fourth
Plan; and

(b) what is the break-up, grade-wise
and field-wise?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Accord-
ing to tentative estimates, the annual
requirement, of coal for Thermal Power
Stations would rise from about 15
million tonnes at the end of the Third
Plan to about 338 million tonnes
by the end of the Fourth Plan.

(b) The break-up, grade-wise and
field-wise, has not yet been finalised.

Teesta Barrage Project

1224. Shri Swell: Will the Minister
of Irrigation and Power be [pleased to
state:

(a) whether it is a fact that the
inclusion of the Teesta Barrage Pro-
ject in the Fourth Plan is being active-
ly considered;

(b) whether preliminary studies of
the Project have been completed; and

(¢y what, will be the financial 1m-
plications of the Project?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) Yes.

(¢) The financial implications have:
not yet been fully assessed.

World Bank and Fourth Plan

Shri H. N. Mukerjee:
1225. { Shri M. Rampure:
| Shri Koya:

Will the Minister of Finance be
pleased to state:

(a) the nature of the talks currently
being held between his Ministry and
the Planning Commission on the one
hand and the President of the World
Bank on the other; and

(b) whether the World Bank s
expected to contribute to the .“basxc
thinking” reportedly going on in re-
gard to the Fourth Plan?

The Minister of Finance (Shri T. T.
o )+ (a) The World Bank
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plays a dual role as a major lender for
India’s economic development and as
the convenor and Secretariat of the
Consortium countries that centribute
towards aid for India. In consequence
the World Bank keeps in continuous
contact with various agencies and
departments of the Government of
India including the Planning Commis-
.sion and the Finance Ministry. No
specific talks are, however, being cur-
rently or specifically held between
the President of the World Bank and
‘the Government of India.

(b) No, Sir.
Seizure of Diamonds and Watches

1227. Shri Jashvant Mehta: Will the
Minister of Finance be pleased to
state the value and the number of
diamonds and wrist watches seized by
the Customs since 1st June, 19647

The Minister of Finance (Shri T. T.
Krishnamachari): Diamonds valued at
about Rs. 2,31,000 and 18,073 wrist
‘watches  valued at approximately
Rs. 13 lakhs, were seized by the Cus-
‘toms and Central Excise authorities
during the period from the 1st June.
1964 to the 31st August, 1964.

‘Seizure of Mint in Moradabad District

1228. Shri E. Madhusudan Rao: Will
the Minister of Finance be  pleased
to state:

(a) whether it is a fact that a minia-
ture mint for making counterfeit coins
-was seized in August, 1964, in a village
in Moradabad District;

(b) if so, the details thereof; and

(¢) the action taken in the mat-
ter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.

(b) Six persons have been arrested.
23 counterfeit 50 paise coins, 4 clay
coin casts, 1 kilogram of metal alloy
and some powder and other equipment
for melting the alloy have been re-
.covered from them.
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(c) Two cases have been register-
ed by the State police against the six
persons and the cases are under in-
vestigation.

Streamlining of Work in Planning
Commission

1229. Shri Ram Harkh Yadav: Will
the Minister of Planning be pleased
to state:

(a) whether Government propose iv
set up a panel of experts to help the
Planning Commission in streamlining
its work;

(b) if so, the reasons therefor and
the urgency of having the panel; and

(c) the details of the proposal for
Panel?

The Minister of Planning (Shri B. R,
Bhagat): (a) The setting up of a
panel of experts to assist the Planning
Commission in its work is under c¢nn-
sideration.

(b) The main reason in favour of
setting up the panel is to enable the
Planning Commission to take the help
of prominent non-official] experts and
the urgency arises in the context of
the formulation of the Fourth Plan.

(c) Details of the proposal have not
yet been finalised.

Over Payment to Contractors

1236. Shri D. C. Sharma: Will the
Minister of Works and Housing be
pleased to state:

(a) whether the Central Public
Works Department has been asked to
recover over payments amounting to
Rs. 2,28,000/- from contractors by the
Chief Technical Examiner of the
Ministry of Works and Housing;

g . .

(b) if so, the circumstances under
which these over payments were made;
and

(c) the steps taken or proposed to
be taken to recover the same?

The Minister of Works and Housing
(8hrl Mehr Chand Khanna): (a) Yes.
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(b) The Chief Technical Examiner’s
Organisation carries out examination
of works after completion as well as
during their progress and scrutinises
final bills after payment. The over-
payments in question mostly repre-
sent the assessed reduction in payment
to contractors on account of  sub-
standard execution of work, excessive
payments due to incorrect measure-
ments, short-recoveries for materials
supplicd and Tools and Plant given
on hire to contractors, and wvong in-
terpretation of terms of contract.

(c) The Divisional Oflicers of the
C.P.W.D. have been asked by the
Chief Technical Examiner’s Organisa-
tion to recover the amounts of over-
payment pointed out to them. Full
particulars of the overpayments have
also been intimated to the Accountant
Generals concerned for watching the
recoveries. The Divisional Officers
are expected to effect recoveries  of
the amounts in question while finalis-
ing accounts of the contractors relat-
ing to the particular coatracts where
overpayments have been pointed out,
or to effect recoveries from any other
payments which may be due to the
contractors.

C.G.H.S. for Government Pensioners

1231. Shri Balgovind Verma: Will
the Minister of Health be pleased to
refer to the reply given te Unstaired
Question No. 152 on the 13th
February, 1964 and state:

(a) whether Government have since
taken a decision regarding extencion
of C.G.H. Scheme to Government pen-
sioners;

(b) if so, the details thereof; and

(¢) if not, when a decision is likely
to be taken?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). The matter is
under consideration
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Control ever Brahmaputra

Shrimati Renuka Barkataki:
Shri P. C. Borooah:
1 Shri P. R. Chakraverti:
|_ Shrimati Savitri Nigam:

1232

Will the Minister of lrrigation and’
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment of Assam have requested the
Central Government to take neces-
sary and immediate steps tn control
the Brahmaputra and its tributaries;
and

(b) if so, the reaction of the Central
Government to the reques'?

The Minister of Ircigation and’
Power (Dr. K. L. Rao): (a) An in-
formal request has been received.

(b) The matter is receiving earnest.
attention.

Family Planning

J Dr. P. Srinivasan:
1233, 3\, Shri Paramasivan:

"RUill the Minister of Health be
pleased to state the methods advised,
adopted or practised for family plan-
ning in the country and the details
thereof?

The Minister of Health (Dr. Sushila
Nayar): A statement containing the
required information is laid on the
Table of the House. [Placed in Library.
See No. LT-3234/64].

Slums in Madras

S br. P. Srinivasan:
1234'1 Shri Paramasivan:

Will the Minister of Weorks and
Housing be pleased to state the amount
so far given during the Third Plan
period either as grant or subsidy for
improvement of slums in Madras city?
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The Minister of Works and Housing
(Shri Mehr Chand Khanna): Projects
ander the Slum Clearance Scheme are
sanctioned by the State Governments
and funds for these projects are also

disbursed by them directly to  the
Construction Agencies.
Central assistance aggregating

Rs. 8442 lakhs for the State as a whole
has so far been released to the Gov-
ernment of Madras who have sanc-
tioned projects for construction of
5597 dwelling units in Madras City
at an approved cost of Rs. 179-04 lakhs,
during the Third Plan Period.

Land Reforms in Kerala

1235. Shri A. V. Raghavan: Will the
Minister of Planning be pleased to
state:

(a) the progress made in the mat-
ter of carrying out land reforms as
envisaged by the Planning Commis-
sion in Kerala;

(b) the total number of applications
pending in the Land Tribunals for
purchase of landlord rights under
section 53 of Kerala Act 1 of 1964;

(c) the number of certificates issued
by the Land Board unde: Section 59
of Kerala Act 1 of 1964;

(d) the number of applications that
were pending in the Tribunals for pur-
chase of landlord rights when Kerala
Act 1 of 1964 came into force; and

(e) the manner in which such ap-
plications were disposed?

The Minister of Planning (Shri B.
R. Bhagat): (a) Provisions have been
made in the Kerala Land Reform Act,
1963 for fixity of tenure, regulation of
rent, conferment of ownership on
tenants and imposition of ceiling on
land holdings. The provisions relat-
ing to fixity of tenure, regulation of
rent and optional right of purchase
by tenants were brought into force
with effect from 1st April, 1364

tb) and (c). 73 applications have
TYeen filed under the provisions for
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optional purchase in the Kerala Land
Reform Act, 1963 up to the end of
August. 1964. Land Tribunale have
to conduct enquiries on the applica-
tions to determine the purchase price
payable by tenants before the Land
Boards could issue certificates of pur-
chase. No. certifticate has been issued
so far.

(d) and (e). Under the Kerala
Agrarian Relations Act 15,645 applica-
tions had been filed under section 18
and 4.368 applications under section
36. These applications ha\e lapsed.

Agitation by Field Workers of LIC

[ Shri S. M. Banerjee:
Shrimati Renu Chakravartty:
1236. { Shri Brij Raj Singh:
| Shri J. B. Singh:
\ Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Field Workers of Life Insurance Cor-
poration have started agitation fer the
redress of their grievances:

(b) whether they have represented
their grievances to his Ministry and to
the Life Insurance Corporation; and

(c) if so, the action taken by Gov-
ernment thereon?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Yes.

(c) After protracted pegotiations
with the National Federation of Insu-
rance Field Workers of India, the Life
Insurance Corporation entered into a
settlement with the Federation in
March, 1964, regarding the terms and
conditions of service of field or deve-
lopment officers. As the present grie-
vances of the development officers do
not seem to be justified, and as some
of the demands are not also related
strictly to their terms and conditions
of service, no particular action by the
Central Government is considered
necessary.
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“Tax Collections”
. f Shri Ram Harkh Yadav:
7\ Shri Murli Manohar:

Will the Minister of Finance be
Ppleased to state:

1237

(a) the amount of tax collections
by the Centre during the first quarter
of the current financial vear on ac-
count of income tax, excise duty and
<customs duty;

(b) whether the tax collections have
been comparatively smaller during this
period than the corresponding period
of the last year; and

(¢) if so, the reason therefor?

The Minister of Finance (Shri T. T.
‘Krishnamachari): (a) The required
information is given below.-—

Rs.
. (crores)
Imcome-tax including Cor-
poration tax 49°95
Excise duty *177:62
Customs  duty 98- 56
(b) No.

(¢) Does not arise.

13.05 hrs,

"CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

ALLEGED SERIOUS SITUATION 1IN THE
COLLIERY AREA OF RANIGANJ

Shrimati Renu Chakravartty
(Barrackpore): Sir, I cal] the atten-
tion of the Minister of Labour and
Employment to the following matter
«of urgent public importance and
request that he may make a statement
thereon:

“The serious situation in the
entire colliery area of Raniganj
arising out of lockouts in Bankola

Calling Attention 3490
to matter of Urgent
Public Importance

and New Jemahari Khas collieries
and lay off without any lay off
benefit of Babisol colliery.”

The Minister of Labour and Em-
ployment (Shri D. Sanjtvayya): The
Notice concerng three collieries.

Regarding Bankola, a telegram was
received in the Ministry from the
Colliery Mazdoor Sabha about lock-
out of over 3,000 workers, {ear-
gassing by the police, and burning
down of workers’ quarters. An en-
quiry wag made by the Conciliation
Officer (Central), Raniganj, who has
reported that the trouble began on
17th September 1964 when {wo
labour huts were observed to be on
fire at about 8:30 p.m. The workers,
who appear to have been agitated,
formeq themselves into two groups
consisting of the members of the Col-
liery Mazdoor Sabha and that of the

Colliery Mazdoor Congress. It has
been alleged on ome side that the
Colliery Mazdoor Sabha membcrs

stopped the workers from going to
work as a result of which the third
shift could not function, but the Col-
liery Mazdoor Sabha members, how-
ever, allege that they were stopped
from work by the Management’s men.
There seems to be much inter-uniom
rivalry in the Colliery. The police had
to be called in. Since the peace in the
colliery wag greatly disturbed they had
to use tear gas. It is reported that
about 55 workers have been arrested
by the police, 26 belonging to Colliery
Mazdoor Sabha ang 29 belonging to
Colliery Mazdoor Congress.

The Labour Inspector, Central, was
able to get the work in the colliery
started from 11 A.m. on 18th Septem-
ber, 1964. The situation in the col-
liery is now reported to be peaceful.
The police are statiorted there to pre-
vent any further breach of the peace
and they are making detailed investi-
gations into the case.

*excludes figures in respect of Salt Cess, Coal Cess and Cess on lron Ore.
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[Shri D. Sanjivayya]

A telegram was received in the
Ministry  from the Colliery Mazdoor
Sabha, Asansol, on 20th September,
1964, alleging that the New Jemahari
Khas Colliery Management had
vindictively ang illegally locked out
without notice all workerg since 28th
August, 1964. The Regional Labour
Commissioner, Calcutta, has been
asked to look into the matter and
report the facts of the case. His
report is awaited.

A telegram was received in the
Ministry from the Colliery Mazdoor
Sangh, Asansol. on 14ty September,
1964 in the same terms gs in the case
of New Jemahari Khag Colliery, alleg-
ing that the Babisol colliery Manage-
ment had vindictively and illegally
locked out without notice all workers.
On enquiry, it hag been reported that
work in the Lower Kajora Seam of
Babisol Colliery was stopped on
grounds of safety with effect from 8th
September 1964, in pursuance of the
directions of the Chief Inspectorate
of Mines. On receipt of subsequent
permission from the Chief Inspecto-
rate of Mines to re-start work, nor-
ma] working of the mine was restored
from the afternoon of 14th Septem-
bey 1964. The quarry working in the
colliery, which had also been stopped
due  to accumulation of water on
8th September, was also allowed to
be resumed from 19th September
1964. The situation in the colliery is
now reported to be normal. Infor-
mation about the lay-off benefits to
the workers for this period is awaited.

Shrimati Renu Chakravartty: May
I know whether it is not a fact that
as far as Bankola colliery is con-
cerned these workers’ quarters were
actually burnt down by the manage-
ment, by gangsters led by the mana-
ger himself, anq whether it is not a
fact that under the leadership of this
manager the workers were not per-
mitted to go to the third shift? If so,
may I know why it is that this mana-
ger himself has not yet been arrested
by the police?
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Shri D. Samjivayya; As I have said
in the statement, police are investi-
gating into the matter and when the
investigations are over they will take
action.

Shrimati Renu Chakravartty: May
I know why it is that the entire ques-
tion of lockouts of so many workers
in the entire colliery area has not
been brought to the notice of Govern-
ment by the central labour machi-
nery which functions in that area,
why it is that in a colliery like Babi-
sol colliery, which has already been
founq by the central labour machi-
nery of Government to be guilty of
unfaiyr labour practices on more than
one occasion, this question of laying
off giving benefits has not been im-
plemented and the centra] Govern-
ment is still awaiting for news from
its implementation machinery?

Shri D. Sanjivayya: It is only re-
cently that it was reported to us and
we have asked the central industrial
relations machinery to look into the
whole case. The moment we receive
reporig from them and the moment
we come to know the facts of the
case, we will certainly take action.

Shri Indrajit Gupta (Calcutta South-
West): It is not at all clear from the
statement that the hon. Minister
read out whether the Jemahari Khas
Colljery is actually at a stoppage or
it is working. It is alleged that it is
locked out and the Minister said that
he wag still awaiting the report of
the Regional Labour Commissioner. Is
it working or is it closed down?

Shri D. Sanjivayya: With regard to
the Jemahari Colliery, I said that the
colliery was closeq down on account
of the instructions given by the Chief
Inspectorate of Mines for safety rea-
sons. Now, they have obtained....

Shrimati Renu Chakravartty: That
is Babisol. )
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Shri D. Sanjivayya; I am reading
out about the Jemaharir Colliery
which is under the Babisol Colliery
management.

Shri Indrajit Gupta: I am talking
about the Jemahari Khas.

Shri D, Sanjivayya: Please let me
read it again. It says:

“in the case of New Jemahari
Khas Colliery, slleging that the
Babiso] colliery Management had
vindictively and illegally locked
out without notice all workers.
On enquiry it has been reported
that work in the Lower Kajora
Seam of Babisol Colliery....”

Shrimati Renu Chakravartty: That
is Babisol.

Shri Indrajit Gupta: I am asking
about New Jemahari Khas.

Shri D. Sanjivayya: There seems to
be some confusion because according
to the report that we have received
it looks as though Jemahari Khas and
Babisol are one and the same.

Shrimati Renu OChakravartty: Nc,
no.

Mr. Speaker: He will kidly as-
<certain the facts. )

Sori D. Sanjivayya: A telegram
was received in the Ministry from
the Colliery Mazdoor Sabha, Asansol,
on 20th September, 1964. Therefore,
we are still awaiting a report, accor-
ding to that. A report is still awai-
ted from the Regional Labour Com-
missioner,

Shri Indrajit Gupta: That may be
a detailed report. I want to know
whether the colliery ig working or
not. Even that report he cannot give
us. That ig all T want to know. The
detailed report can come later on.

Shri D. Sanjivayya: I have no in-
formation.

- Shrimati Renu Chakravartty: He
shoulq really look into the matter.

1210 (Ai) LSD—4.

Death of School 34
Children
in Kurnool
Mr. Speaker: He might ascertain
more facts about it.

Shri D. Sanjivayya: We will cer-
tainly ascertain facts.
STATEMENT RE: DEATH OF

SCHOOL CHILDREN IN KURNOOL

Mr. Speaker: The hon. Minister of
Education. ’

The Minister of Education (Shri M.
C. Chagla): The unfortunate tragedy
in question came to the notice of the
Ministry through radio and press re-
ports. We are al] deeply grieved
that such a shocking tragedy affecting
a large number of children of an
elementary school should have occur-
red. The Ministry has been constant-
ly in touch with the Director of the
CARE in Delhi and also with the
Education Drepartment of the Andhra
Pradesh (overnment for further de-
tails. J..formation received from both
thes.. sources indicates the following
rosition:

Maddekar is a Panchayat village
with a population of about 15,000 in
Kurnool District. The CARE Mid-
day Meals Programme had been dis-
continued in the Block for some time
prior to 15th September because of
the incidence of Cholera. There were
no cases of Cholera in Maddikare
village. The school-going children of
this village were supplied Mid-day
Meals on 15th, 17th and 18th Septem-
ber. On the night of the 19th the
President of the Panchayat Board re-
ported to the Chief District Medical
Officer Kurnool about the cases of
suspected food-poisioning and resul-
tant deaths. The Medical Officer visi-
ted the village on the 20th and orga-
nised medical help. The Secretary
Zila Parishad suspended the supply of
mid-day meals in all the schools of
the Kurnool District on receipt of the
report.

The Mid-day Meal which consists
of Corn Meal, Butter, Oil and Milk
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Powder supplieq by CARE (With
salt and onions) was prepared at one
central place in Maddikare and served
to various schools,

The Chairman Zila Parishad Kur-
noo] met the Director of Public Ins-
truction at Hyderabad on the 22nd
and expressed the opinion that the
unhappy incident might have been the
result of food-poisioning during the
process of cooking the mid-day meals.
In his opinion the food material sup-
plied by CARE are in fresh condition
and are being supplied from the same
stock to other villages in the Block
without any complaint.

According to the Health Officer the
exact cause for the contamination or
the infection wil] be known after the
analysis of (i) food stuffs (ii) vomi-
ttings (iii) excreta (iv) viscera ob-
tained as a result of post mortem.
The Chemical Examiner’s opinion had
not been received by the Education
Department of Andhra Prau~sh till
the 23rd.

The total number of students who
were supplied mid-day meals was
320 of whom 174 were reported to be
infected. This shows that part of the
meal might have been infected as it
was cooked in instalments.

The number of attacks and deaths
date-wise is as under:

Date Attacks Deaths
19-9-64 63 17
20-9-64 66 12
21-9-64 30 3
22-9-64 15 6

174 38

Special medical assistance was ren-
dered by the Superintendent of the
General Hospital, Kurnool. No com-
plaint has been received in regard to
the inadequacy of the medica] help.

The CARE authorities had also
started anxious investigations. They
have reported that this programme
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covers millions of children ang all
the food-stuff received in Andhra
Pradesh are subject to the same rigid
controls and made with the same high:
standards as those consumed in the
school lunch programme in America
and other countries. It may be stated
that the CARE Mid-day Meals Pro-
gramme is in operation in several
States of the country covering about
7 million children and the CARE
appoints its own Administrator in
each of the States where the Program-

me has been accepted by the State
Government.
Shri Hem aBrua (Gauhati): May I

seek a clarification?

Mr. Speaker: Would they like to

ask questions?

Shri Hem Barua: Yes, Sir.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It was held over last week.

st g fag @ (F0ET) g
# ot aaefr g &, A Ldwme
fear T & a1 wREiEes @ mar
g (geemw)

IqreqE WEWAY HTET WX

o T T OWE R AT
FEqE e A o @ ¢ fF I
FE A A, SE VA1 & faary
{ g faema sy o wTeR a7 Tedr
ag?

eIy AERy AW uw sifafaae
7 Wk & fr v 7t 7€ g A 4
ma afafa o o G §
TR T AW W AT A BN
ot g mfafras & € &, I e
T ¥ 9EF @ TR T w7
g 9 A wgA AfEd

Shri Hari Vishnu Kamath: Is the
Minister in a position to indicate

whether the chemcal examiner’s re-
port will be received very shortly
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and, if that is not the case, will he
make every effort to get the report
expedited so that we can have it in
this session and, if necessary, on the
report when it is received a further
enquiry could be ordered in the
matter?

Shri M, C. Chagla: I shall place on
the Table of the House the report of
the chemical examiner as soon as it
comes.

Shri Hari Vishnu Kamath: Will it
be expected and placed on the Table
in this session?

Shri M, C. Chagla: I have already
asked the authoritieg to give me in-
formation as soon as possible. After
all, it is for the Andhra State to do
it; I cannot do it from Delhi.

With regard to the other question,
it is not yet decided or definite that
the cause of death was faulty cooking.
Thigs is merely a guess.

Mr. Speaker: That is what I told
Shri Yashpal Singh. 1 suggested to
him that it is only one guess or opi-
nion that it might be due to that.

Shri Warior (Trichur): I wish to
know whether, apart from the supplies
made by CARE, any other supplies
were made for cooking from outside
sources, from the bazar or some-
where and, if so, whether some inves-
tigation has been made about those
stores.

Shri M. C. Chagla: As far as I
know the only supply was through
CARE. CARE sends all the supplies
and the cooking is done on the spot.
So, it is either the supplies or some
defect with the cooking.

Shri Warior: Other things were
also mentioned.
Mr  Speaker: There were onions

and some other things.

Shri M. C. Chagla:
supplies by CARE.

That was also
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Shri Hem Barua: It cannot be
onions came from the local bazar.

Mr, Speaker: 1 suppose, onions
must have come from the local bazar.

Shri M. C. Chagla: My statement
reads as if both the salt and onions
were supplied by CARE.

Shrimati Renu Chakravartty
rackpore): Why was it continued for
four days? It seems that the attacks
took place on four consecutive days.
Why was it that the entire thing was
not stopped on the very first day
when this poisoning took place?

(Bar-

Shri M. C. Chagla: The hon. Mem-
ber is mistaken. The supply was stop-
ped as soon as the attack touk place.
But these are the figures of attacks
on four different days.

An Hon. Member:
that it went on.

That means

Mr, Speaker: I also could not fol-
low that. I also wanted to put the
same question because that roused
my curiosity as well. The hon. Minis-
ter has said that on such and such a
date there were so many affected, and
so many deaths were there, then,
again, on the subsequent day, so
many were affected, and so many
deaths were there .

Shri P. K. Deo (Kalahandi): Was
it in the same school or in different
schools?

Mr, Speaker: That was exactly what
was not clear to me also. If the child-
ren had been affected and the deaths
had taken place on one day, why was
it that on the second day also the
same thing was allowed to be re-
peated?

Shri M. C. Chagla: As you know,

sometimes the infection takes place
later.
Shri Ramga (Chittoor): Why does

the hon. Minister give hig impressions
now? If he has got any information
he can give it.
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Shri M. C, Chagla: I shall make in-
quiries. But as far as I know, as soon
as it was known that the attack took
place, the supply was stopped.

Mr. Speaker: It is just possible, as
the hon. Minister has said, that the
infection might have been discovered
later. But then according to his
statementi, it might be construed or
understood as if so many had been
affected on one day and so many of
them died, then, again on the next
day, so many were affected and so
many died, and again on the third day
so many were affected and so many
died. The statement reads like that
and gives g wrong impression.

Shrimati Renu Chakravartty: 1
think that the matter should be clari-
fied.

Shri M. C, Chagla: This is the
statement attached, but it may be that
the infections were discovered from

day to day. I shall ascertain the
facts.
Mr. Speaker: Now, 8hri Bagri.

Shrimati Renu Chakravartty: I
think this is a matter which we
should take notice of. This is not a
satisfactory answer, because deaths
have taken place in such a virulent
form.

Mr. Speaker: Then, I can ask the
Non. Minister to ascertain more facts
“4nqd place them before the House, and
on that occasion Members can put
questions.

Shri S. M. Banerjee (Kanpur): May

Mr. Speaker: The same thing
should not be repeated every time.
The question has been asked, and

now moYe information is required . .

Shri Warior: Much more investi-
gation is required.
Mr. Speaker: . . As soon as he

gets more information he may place
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it on the Table of the House; particu-
larly in regard to those matters on
which doubts have been expressed, he
may try to ascertain what the actual

facts are and then place them before
the House.

Shri M. C. Chagla: I shall take
your permission to make a statement

as soon as I have got some more in-
formation.

= i (fewme) © e W,
© ¥ AT oW am o4r)

L co B
qAPTT A7, TR qg wRE @Er
§ @ife g goem A &

Shri Hem Barua: My name was
also there, but you did not call me.

st qEEY : Afew gw F w=T ar
7g g fe mg sefaal #1 @ ao d
O FA FT AT feAT HR am
o1y wrefaat &1, ...

W W {3 a1 A e
F woff ¥, 39 ¥ 0@ FT @@ Aty
¥ grow F A T F TET W I
F weff & ag duem gET | HX oA Ay
e a1, Afwa o7 T man fr qEfae
TR A & @ R gewar woff ¥
TR qeadl ThET AT | GIE A9
& AT I A G &, W o aga
Far @ e fr @ 9

=it grw =% woET (J[E) ST
¥ A qor ™ @ fa¥ aroe

weqer Agag ;¥4 @7 ¥ qev ar
ok F@ ¥ @ 5 oawE qu A
T
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PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER COMPANIES ACT

The Minister of Finamce (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy each of the following
papers:—

(1) The Petroleum Companies
Amalgamation Order, 1964, pub-
lished in Notification No. S.O.
2987, dated the 31st August, 1964,
under sub-section (5) of section
396 of the Companies Act, 1956.
[Placed in Library. See No. LT-
3221/64].

(2) The Trustees (Declaration
of holdings of shares and deben-
turcs) Rules, 1964, published in
Notification No. GSR. 1268 dated
dated the 1st September, 1964,
under sub-section (3) of section
642 of the Companies Act, 1956.
[Placed in Library. See No. LT-
-3222/64].

12.24 hrs.

RE: CALLING ATTENTION
NOTICES (Query)

st g (fgem) -« www wReq,
¥ oF A9 FT AEAT ) AW F
wiE weww Afew an, Afe S
FAE ¥ AR #T At asa aar
¥ I W weww Afew &F an ¥,
o firewfal & oo, g #f T
[ F oW G oM

qOR WEEAG . A 9389 B
G qEAE w1 Y FJ@Ar wfgd ) =
# GHaAT FIAT § a1 I TF qH @ g
F g1 7T i@ & Aol v F qafas
# I 9T AT FW F FAAW FLQAT
£\ T@ WX G AET ¥ Awe A
g /T 7AW 9 GG A AT I R
T Aesm e A
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FAT T g A | TG TF AAGET £3-
¥ gy §, AR a@ ¥ Somerew
TR g3 doe 73 € fF s @

Shri S, M. Banerjee (Kanpur): We
would like to know whether those
persons have been arrested under the
Centre’s instruction. That was the
calling-attention-notice,

Mr. Speaker: I am coming to that,
and I am just taking it up. But, be-
fore I take it up I find that some hon.
Member gets up and puts the question.

I have received eight calling-atten-
tion-notices, and they are signed by
the representatives of most of the
parties. For instance, they have been
tabled by Shri H. N, Mukerjee, Shri-
mati Renu Chakravartty, and others;
there is a third one also; then again.
there is one by Shri Umanath; then
we have the names of Shri Hem Barua,
Shri S. M. Banerjee, Shri Warior, Shri -
Hari Vishnu Kamath etc. There is,
another name which I cannot read. I'
think it must be Shri Bagri’s name.
If I canndt read out the name, it must
be Shri Bagri’s. Then, there is Shri
Indrajit Gupta’s name. I have re-.
ceived so many notices. In most of
them it has been stated that it was in
consultation with the Central Govern-
ment or at the instance of the Central
Government or after talks with the
Prime Minister that this has been
done . . .

Shri Hari Vishnu Kamath (Hoshan-'
gabad): Under advice or instructions.

Mr. Speaker: These are the alle-
gations made. I would request the
hon. Minister, Shri Hathi to inform
me whether there has been any such
thing as consultation with the Central
Government or at the instance of the
Central Government or any discussion
with the hon. Prime Minister.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): No;
it was neither with the consent nor
under the instructions or advice of
the Central Government. :
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Shri Hem Barua (Gauhati): The
Home Minister Shri Nanda made an
omnibus statement that he had given
a suggestion to the State Govern-
ments to take care of the possible
action by the trade union leaders and
political workers, so that they might
not stage any hartal, on the 25th Sep-
tember. These arrests are concerned
with the hartal. The Home Minister
had made an omnibus statement to
that effect.

Mr. Speaker:
with that now.

I am not concerned

Shri S. M. Banerjee: We only want
to know the position in regard to the
Centra] Government. For we have in
our possession information to the
effect that when the Prime Minister
visited Calcutta last Sunday, he had
some consultation with the Chief
Minister and others. Apart from that,
when the decision was announced, we
found that jt was the Home Minister
who had always been opposing this
Bharat bandh and so on. So, we
would request the hon, Minister to
kindly let us know whether these
arrests had anything to do with the
Central Government, whether the
Prime Minister had given any ins-
tructions.

Mr. Speaker: I shall again put the
question to the hon. Minister.

Shri S. M. Banerjee: Shri Hathi is
not the conscience-keeper of the Prime
Minister.

Shri Daji (Indore): On a point of
order. My calling-attention-notice
specifically says that it was dgone when
the Prime Minister visited Calcutta on
the 20th of this month. My submis-
sion is that Shri Hathi is not the cons-
cience-keecper of the Prime Minister,
nor did he accompany him to Calcutta,
It is only for the Prime Minister to
come and tell us what the position is.

Mr. Speaker: The copies of these
notices do go to the Ministers con-
cerned, and, therefore, I expect that
when the hon. Minister comes here to
answer it, he has tried to get all the
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information that is required here. I
suppose that the hon, Minister should
either say that he does not know it
or that he has not got the information,
or I must accept the statement that
he has made, Now that the question
has been put, the hon. Minister might
answer it.
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Shri S. M. Banerjee: The hon.
Prime Minister is now here, and he
may give us the answer.

Shri Bhagwat Jha Azad (Bhagal-
pur): Though it may be technically
right for the hon. Minister to say
that the State Government did not
consult the Central Government be-
fore arresting Bakshi Ghulam Moha-
mmed, may I know whether just
before the actual arrest or a week or
80 before that, directly or indirectly,
the State’ Government had sought the
permission of the Centre to arrest him
or to put him under restrictions?

Mr. Speaker: Order, order. I have
put it to the hon. Minister already.

The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): All
the other notices mention about ins-
tructions from the Centre, but one
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particular notice from Shri Indrajit
Gupta has said ‘in consultation with
the Prime Minister and the State
“Government’. I have just now asked
‘the hon. Prime Minister also, and I
understand that there was no consul-
tation with him in Calcutta.

PAPERS LAID ON THE TABLE—
contd,

NOTIFICATIONS UNDER PREVENTION OF
Foop ADULTERATION ACT

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanma): On
behalf of Dr. Sushila Nayar . .
(Laughter), I beg to lay on the Table
a copy each of the following Notifica-
tions under sub-section (2) of section
23 of the Prevention of Food Adulte-
wration Act, 1954:—

(1) The Prevention of Food
Adulteration (Amendment) Pules,
1964 published in Notification
No. GSR. 1182 dated the 22nd
August, 1964.

(2) The Prevention of Food
Adulteration (Second Amend-
ment) Rules, 1964, published in
Notification No. GSR 1222 dated
the 29th August, 1964. [Placed in
Library. See No. LT-3223/64].

Mr. Speaker: The hon. Minister
must have realised that the Members
‘have objections to Shri Mehr Chand
Khanna representing Dr. Sushila
Nayar.

Shri Hari Vishnu Kamath: He has
played his part well.

‘NOTIFICATIONS UNDER CustomMs AcT
ETC.

The Minister of Planning (Shri B.
‘R. Bhagat): I beg to lay on the Table—

(1) A copy each of the follow-
ing Notifications under section
159 of the Customs Act, 1962:—

(i) G.S.R. 1260 dated the 5th Sep-
tember, 1964.

(ii) G.S.R. 1279 dated the 12th Sep-
tember, 1964.

(iii) G.S.R. 1282 dateq the 12th
September, 1964,

(iv) G.S.R. 1283 dated the 12th Sep-
tember, 1964.

(v) G.S.R. 1285 dated the 12th Sep-
tember, 1964.

(vi) G.S.R. 1286 dated the 12th Sep-
tember, 1964.

[Placed in Library. See No, LT-

3224/64].

(2) A copy each of the follow-
ing notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944 making
certain amendmenjs to the Cus-
toms and Central Excise Duties
Export Drawback (General)
Rules, 1960:—

(i) GBR, 1280 dated the 12th
September, 1964.

(il) G.S.R. 1281 dated the 12th
September, 1964. [Placed in
Library. See No. LT-3226/
64].

(3) A copy of Notification No.
G.S.R. 1284 dated the 12th Septem-
ber, 1964 containing Corrigendum -
to G.S.R. 1087 dateq the Ist
August, 1964, under section 159 of
the Customs Act 1962 and section
38 of the Central Excises and Salt
Act 1964. [Placed in Library. See
No. LT-3226/64].

(4) A copy of the Annuity De-
posit Scheme, 1964 published in
Notification No. G.S.R. 1214 dated
the 10th September, 1964, under
sub-section (4) of section 280W
of the Income-tax Act, 1961.
[Placed in Library. See No. LT-
3227/64].

(5) A copy each of (he follow-
ing schemes under sub-section
(11) of section 45 of the Banking
Companies Act, 1949:—

(i) Scheme for the amalgamation
of the Unao Commercial Bank
Ltd. with the Bareilly Corpo-
ration (Bank) Ltd. published
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[Shri B. R, Bhagat].
in Notification No. S.O. 2766
dated the 15th August, 1964.
[Placed in Library. See No.
LT-3228/64].
(ii) Scheme for the amalgamation
of the Latin Christian Bank
Ltd.,, Ernakulam, with the
State Bank of Travancore,

Trivandrum published in

Notification No. S.O. 2823
dated the 22nd August, 1964.
[Placed in Library. See No.
LT-3229/64].

(iii) Scheme for the amalgama-
tion of the Southern Bank
Ltd. with the Uniteq Indus-
frial Bank Ltd. published in
Notification No. S.0. 2810
dated the 20th August, 1964.

[Placed in Library. See No.

LT-3230/64].

12.32 hrs.
INTIMATION RE:

MEMBER
Mr. Speaker: I have to inform the

House that I have received the follow-

ing letter dated the 21st September,
1964 from the Sessions Judge, Eluru:

“I have the honour to inform
you that Shrimati V. Vimla Devi,
Member, Lok Sabha, who was
convicted on the 18th September,
1964, by the Additional District
Munsif Magistrate, Eluru, for
offences under sections 341 and
353, Indian Penal Code, and sen-
tenced to undergo simple imprison-
ment for one week and simple
imprisonment for six weeks, res-
pectively (both the sentences to
run concurrently) for having re-
strained two employees of the
Andhra Bank, Eluru, from going
into the Bank on the 26th August,
1964, and for having used crimi-
nal force....

An hon. Member: She is here in
the House.

RELEASE OF

Laws (Amendment)
Bill

Mr, Speaker: I am coming to that.
I have to read it.

“. . . against the Sub-Inspector
of Police who was discharging
his duty at the Bank, is ordered
to be released on bail under sec-
tion 426(1), Criminal Procedure
Code, by this Court on the 21st
September, 1964, suspending the
sentences passed, pending disposal
of the criminal appeal filed in
this Court.”

ANTI-CORRUPTION LAWS
(AMENDMENT) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): 1
beg to move for leave to introduce a
Bil]l further to amend the Indian
Penal Code, 1860, the Code of Crimi-
nal Procedure, 1898, the Criminal Law
Amendment Ordinance, 1944, the Delhi
Special Police Establishment Act,
1946, the Prevention of Corrupticn
Act, 1947 and the Criminal Law
Amendment Act, 1952.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce  a Bill further 1o amend
the Indian Penal Code, 1860, the
Code of Criminal Procedure, 1398,
the Criminal Law Amendment
Otdinance, 1944, the Delhi Special
Police Establishment Act, 1946,
the Prevention of Corruption Act,
1947 and the Criminal Law
Amendment Act, 1952."

The motion was adopted.

Shri Hathi: I introduce the Bill.}

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before you proceed with the
next item of the agenda, 1 wish to
have a clarification. Today's List of
Business, and tomorrow’s also, have
come to us and I find that tomorrow’s

“™epublished in the Gazette of India Extraordinary, Part 11, Section 2, dated

24-9-64.

{Introduced with the recommenda tion of the President.
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List of Business—we want to be post-
ed correctly with the business of to-
morrow—shows Questions first, and
the second item is, straightaway the
Motion the Minister of External
Affairs. Usually, the List of Business
which arrives one day ahead, shows
that after Questions, the business not
concluded on the previous day would
be taken up. Does it mean that ir-
respective of whether today’s business
is completed or not, this motion will
have priority?

Mr. Speaker: If anything is left
out in today’s business, that will be
taken up later?

APPROPRIATION (NO. 5) BILL

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to move*

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fung of India for
the services of the financial year
1964-65, be taken into considera-
tion.”

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certaia
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1964-65, be taken into considera-
tion.”

The motion was adopted.

Mr. Speaker: The question is:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the
Pnacting Formula and the Title were
added to the Bill,

Kcrala State 3510
Legislature (Delegation
of Powers) Bill
Shri T. T, Krishnamachari:
to move:
“That the Bill be passed.”

Mr. Speaker:

I beg

The question is:
“That the Bill be passed.”
The motion was adopted.

KERALA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

Mr. Speaker: We take up further
consideration of the following motion
moved by Shri Hathi on the 23rd Sep-
tember, 1964, namely:—

“that the Bill to confer on the
President the power of the legis-
lature of the State of Kerala to
make laws be taken into conside-
ration.”

No time wag allotted.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Three hours at least.

Mr. Speaker: I will see.

Shri Warior (Trichur): Since we
have discussed the situation which has
given rise to this Bill, I do not want
to expatiate on it.

Clause 3 of the Bill has a provisc.
which says:

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practi-

cable to do so, consult a com-
mittee constituted for the pur-
pose . . .”.
I hope Government will not follow
in practice literally what is said

here, and that at least in respect of
major legislation concerning the State,
this committee, consisting of Mem-
bers of Parliament from Kerala in
both the Houses, will be consulted.
That is my request.

*Moveq with the recommendation of the President,
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[Shri Warior].

Though this President’s rule is in-
tended only for about four months
before the elections in February,
1965, there are so many matters like-
1y to come up, and we have only one
:session of Parliament, the winter
session, intervening, Hence, when
there is no session of Parliament, it
is very essentia]l that this committee
should be consulted gn legislation,
tecause amendments will come only
tmuch later, and by that time effect
is given to the enactment already
‘made by the President.

In thig committee, only Members of
Parliament from both the Houses
‘belonging to Kerala are taken. I
wish the amendment moved by Shri
‘Basumatari and others is accepted by
the Government. It is the responsi-
‘bility of Parliament as a whole, but
not of the Members of Kerala alone.
‘So, a wider committee is necessary,
so that the entire Parliament feels
that what is happening in that State
is their responsibility, and not only
of a few Members coming from that
‘State.

Politically, it has become a problem
‘State now. Elections are coming,
and it is run by the Central Gov-
ernment now through its Advisers.
Hence, in these elections, more people
will be interested. Other States also
have an interest to see that the elec-
tions are free and fair. In the cir-
cumstances, it is necessary, I think,
that more Members from both the
Houses of Parliament should have a
say in matters concerning the State,
and especially in  conducting fair
elections. Hence, I think the amend-
ment of Shri Basumatari must be
a~cepted by Government.

Shri Nath Pai (Rajpur): As one
listens to Shri Hathi labouring to reply
to the different points raised in the
House, one is impressed, I must con-
cede it to him, a little by his sin-
cerity and honesty, though, of course,
his reply does not prove quite ade-
guate to the expectations which we
entertain, and this is something which
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I cannot afford to say about most of
his colleagues that they make a very

sincere, honest and deliberate effort
to meet all our points.
You Sir, were pleased to direct

that he reply to a particular point.
It is not just for the sake of raising
it that I venture to raise. I would
like him to make a very candid reply,
because, the jssue that we are dis-
cussing is of wider significance and
has wider implications, and we must
never lose sight . . .

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi):
You mean Dhebar’s visit?

Shri Nath Pai: Yes. We must
never lose sight of the wider pers-
pective in which we want to operate,
that is, that we should never allow,
consciously or unwittingly or inad-
vertently, the withering of our faith
in democratic functioning in this coun-
try.

There is another question which 18
germane to the discussion. We have
hearg in a very vague way that the
Government of India is determined
to continue with the emergency in
the country though we have never
heard one convincing argument as to
what they want to do with the emer-
gency powers that have been con-
ferred on them. Kerala is a case In
point. Under article 353 of the Con-
stitution, haq the Government been
aware of the powerg or the armoury
‘of powers which are at their dis-
posal, perhaps what transpired later
on would have been avoided. This
article gives the power:

“Not withstanding anything in
this Constitution, the executive
power of the Union shall extend
to the giving of directions to any
State as to the manner in which
the executive power thereof is
to be exercised;”

Before they took shelter under arti-
cle 356, perhaps it was possible for
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the Government to use the powers
which were available to them under
article 353 to direct the State Govern-
ment to carry on the administra-
tion in a ‘manner whereby the people’s
faith in the Constitution and in de-
mocracy would not be undermined
snd torpedoed as it happened there.
They could have directeq Mr. San-
kar’s Ministry that these charges
coming from a section of the legisla-
ture need to be looked into, but
what the people would feel and the
nation as a whole would feel as non-
partisan is converted into a party
sffair. These charges and complaints
cught to have been looked into by
the Union Government; if it is claim-
ed that it is taking the recommerfla-
tions of the Santhanam Committee
seriously ang earnestly, it ought to
‘have done. One thing is open to it.
Under those recommendations, when-
ever a charge is made against a
Minister, by 10 members of the legis-
lature, if the Minister happens to be
a State Minister, and by 10 Members
of Parliament if the Minister is a
Minister in the Union Government,
then the Government is called upon
to see it there is a prima facie case,
and if there is a prima facie case or
not, whether a prima facie case exists
or not, is not to be decided by the
Chief Minister or the Prime Minister
who belongs to the same party, but
by a panel which has to be created
by the President. Here is a formula
made available by the Committee
which we find is highly satisfactory.
Government pledges loyalty to the
formula; it always assures us that it
wants to implement the recommen-
dations of the Santhanam Committee,
but when it comes to face that, to
really give it a trial somehow it
shirks the responsibility. That was
one aspect of it.

The second is that the Government
should have used the directive powers
which were available. I would like
to ask why Shri Nanda goes on
clinging pathetically to the powers
which the emergency has conferrea
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on him. I am reminded here of the
drowning man who will not part away
with his miserable belongings even
when he hags no longer any use for
them, but only because of his greed
for things. We are not seeing ‘how
Shri Nanda is using the emergency
powers for the purpose for which
they were conferred by Parliament on
him. On the last occasion, when the
House discussed the continuance of
the emergency, we had asked, “Are
you going to put them to the use for
which we conferred powers on you,
and if not, for what purpose are they
being kept there?” It only makes a
mockery of the emergency and of the
Constitution, because here was a case
in Kerala where the powers could
have been used and what has happened
could have been preventeq if the Gov-
ernment (a) knew what the powers
available to them were, and (b) was
serious about the emergency in force
in this country.

I want to make one or two other
proposals also. I do not think, in
spite of his being very sincere, he
really grasped what was being sug-
gested to him Ha ig a very intelli-
gent man; none-the-less, I am making
this submission, and I hope he will
not misunderstand. He normally
does not and I plead with him that
he does not. He tried to bring in
ihe realm of Constitutional discus-
sion what was submitteq to him as
practical feasible step that could be
taken. I think he was patently un-
fair; once again Shri Khadilkar
manages to be absent at the crucial
moment; Shri Khadilkar, at 3 very
later stage performed that very rare
thing—I would not use the word
‘trick’ because it may not be quite
parliamentary, but he somehow wrig-
gled out of the impossible position in
which he landed himself the previous
day. He had advocated not as a
party government in this country but
the imposition of one-party rule, and
for that, he ought to have given a
very categorical tassurance to  this
House that he does not contemplaie in
any form, in any w4y, one-party rule
in this couniry.
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An Hon. Member: Coalition gov-

ernment.
Shri Nath Pai: It was something
dangerous which he was advocating
Khadilkar,

but very skilfully Shri
coming to the House the next day,
and during the remaining part of his
speech, deviated completely: 1 know
Shri Lal Bahadur Shastri does not
know how to deviate, and it is only 2
thing which shri H. N. Mukerjee
knows. But Shri Khadilkar depart-
ed, deviated, from his original line and
then took shelter that he wanted 2
nationa] government. It is a very
serious matter. There is a section, a
school, in the ruling party which 18
being converted, seeing the growing
danger to its Power, to this kind o1
philosophy of one-party rule.

Mr. Speaker, with your very wide
experience of the Constitutions and
of democracy not only in this coun-
try but throughout the world, you
know ihat one-party rule is a con-
tradiction in terms; one-party rule
and democracy never go together. We
want not an academic discussion;-—
whether this party, confronted with 3
growing challenge to its authority, is
contemplating in terms of following
the example of Nkrumahs,—we want
to know. Shri Khadilkar was equi-
vocal. If you do not want to be
landed once again in the stalemate
and the impasse which seems to be
chronic in Kerala, some new fresh
thinking has got to be done.

‘1 have indicated very clearly my

opposition to the united front, and
not only with the party of Shri
Mukerjee but with all the party’s
ideology, programme, appraisal, and
values of life, I disagree. 1 have
said it ‘frankly and boldly. 1 wish
they would do the same thing. Even
then, after doing this, there may not
be a solution to the problem of
Kerala. Kerala may once again be
faced with the problem of having a
suitable government for the people Of

Kerala.

What are the Government thinking
of, and what are they going to’ do?
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1 have read in today’s newspapers
that in the Trichur district, \the Con-
gress party leadership has come out,
clamourously asking for some kind of
understanding, alliance, with  the
Muslim League, and they have given
those miserable accounts of how many
votes they will be able to get. We
want replies to these kinds of things
and not constitutional quibbling.
Once again, are you going to fall in
that trap which is the only method
you seem to have evolved after 17
years of functioning? Somehow,
when the election comes, it is not the
values and long-term interests of the
country that should count, but grab-
bing more and more votes and som¢
more seats! These are the questions
germane and more vital than the
technicalities and procedural matters
that I want Shri Hathi to note.

Today's Statesman tells us that the
Trichur district Congress party has
called on Shri Kamaraj to forgive
the so-called opposition which the
late Prime Minister had, communal
organisations like the Muslim League
and to come to terms with the Mus-
lim League. Mr. Namboodiripad
has been saying the same thing, and I
think if 1 am not completely misin-
formed—though not openly but be-
hind subterfuge and facade Shri
Mukerjee also wants—though ot
directly or openly—to do it.

Shri Warior: From Shri Nath Pai’s
party, Mr. K. C. Menon was advoca-
ting something, and Shri Nath Pai
was dissociating from it. Why ail
these extraneous matters should be
brought here?

Shri Nath Pai: It is not at all ex-
traneous. This is an honest testament
of 'our faith because in Kerala we are
all on test. I never repeat myself,
but 1 may repeat that our basic tenets
are: are we prepared to barter our
faith for the loves and fishes That
is the challenge to us. 1 have always
taken the stand that T would like
to be defeated rather than barter
away my faith or compromise Wwith
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what I regard as essential things of
my life, my values, my faith. I would
like the Congress to tell us categori-
cally about this.

1 have got a practical suggestion.
1f this stalemate is to be broken, new
thinking will have to be done, and
that requires courage. Face the elec-
torate with your Plan and your pro-
gramme and your record and let the
Kerala people give the verdict on
your record and our record. I want
that my party does the same thing. If
that does not do well, I have still the
courage of saying that I disagree and
1 am prepared to take the consequen-
ces where my faith is involved. 1
would like the others to say the
same thing and try to prove at least
sometimes that the country is above
the party. I would like them to think
in this direction and it can be an
experimental trial an approach, to
this.

The Minister yesterday referreq to
the point that the President is advised
by the Kerala MPs in matters per-
taining to Kerala. That is with regard
to legislation. But there is an exe-
cutive in Kerala. The Governor will
be ruling Kerala for the next six
months at least and we hope that they
will assure us, ag Shri Kamath has
asked Shri Hathi, that the sche-
dule of elections will be strictly
adhercd to and no excuses will be
found. Because, Mr. Speaker, once
again there are voices in the Kerala
Congress—one such voice was raised
in the House—-that the elections can
be postponed, could be postponed and
shculd be postponed. 1 hope they
will not fall irto this temptation.

Pending the elections, may I know
whether they would not give some
consideration to an idea which another
of his colleague, Mr. T. T. Krishna-
machari, at least when he is infor-
mally sitting with us, tries to brush
with us, the idea of creation of stand-
ing committees for different Minis-
tries? Not those kind of consultative
committees. whose counsel hardly
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anybody cares for, which are degene-
rating into a big farce under the

facade of which Parliament is being
deluded into believing that Parliament
is being really consulted in the day-
to-day administration of the different
departments. I would plead with you,
Mr. Speaker, that you also lend your
weighty support to this idea that the
18 M.Ps. who represent Kerala in
this House could be associated with
the different departments, because we
do not have a State Legislature. It
is novel, but the idea should be
weighed whether we should leave it to
the different Secretaries to rule a
highly articulate people like the
Keralites for six months, without any
representative Government, when we
have 18 chosen representatives. Could
not Government, as an experiment,
attempt to create standing committees
in Kerala for the different Minis-
tries?

It is not enough that in legislative
matters the M.Ps. will be consulted.
But I would like that they are con-
sulted regularly and their advice
becomes something not just for the
sake of being recorded in minutes and
to be pigeon-holeq later on, but to
be taken seriously and implemented.
I would like to know whether thTt
will not be a pattern for Kerala. This
is a question which we should not
shirk and avoid, but face boldly.
Once again if the pattern of division
of votes comes into play, what is
going to be the role of the Congress
Party and his Government? Once
again shall we have those alliances
and combinations or shall we try to
create a new pattern of seeing that
the maximum consensus ‘of the
people as reflected in the election is
given a voice in carrying out the ad-
ministration? I would like him to
address himself in a bold and coura-
geous manner to these vital questions.

Mr. Dhebar is blatantly going on
violating the standards of democracy.
The hon, Minister is smiling. Is it
a matter for smile? I would like to
‘quote—in today’s paper ‘there is a
reference to the Chairman of the
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Khadi Commission. I am not saying
this in a disparaging way or to denig-
rate or embarrass Mr. Dhebar. I
am far more concerned with all of
us jointly trying to find a solution.
May I conclude, Sir, by saying that
this is for me not an exercise in par-
liamentary rhetoric and eloquence.
This is something far more serious. 1
would plead with him that all of us
should try and approach this question
as a pointer to the future, as a
challenge to all of us forgetting our
petty loyalty to the party and meet
it with the necessary degree of vision,
which goes beyond the interests of the
party. I hope, Sir, Mr. Hathi at
least will make an effort in this
direction.

Shri Maniyangadan (Kottayam):
Sir, for the last two days, this House
has been discussing Kerala in all its
various aspects. I must confess that
it was with a certain amount of shame
and agony that I haq listened to cer-
tain proposals made in this House.
Certain experiments are suggested.
Various proposals, which violently
deviate from the Constitution itself,
have been proposed. I was not
worried by the fall of the Ministry,
but now I feel very much worried
regarding the approach we make to
the question. I only wish to say that
this approach shoulq be based on cer-
tain fundamental values. We must
maintain certain standards and de-
mocratic values. Unless that is done,
there is no possibility of finding a
solution which will be stable,

Mr, Nath Pai referred to party
matters and he wanted the Minister
to reply ag to what attitude the
Congress will take in the next elec-
tions. I believe the Minister would
not take upon himself the responsi-
bility of stating what the Congress
would be doing in the elections.

Shri Nath Pai: Why are you pre-
venting him?

Shri Mamiyangadan: I am a Cong-

ressman and I have my own indivi-

SEPTEMBER 24, 1964

State Legislature 3520
(Delegation of Powers)
Bill

dual opinion. I have certain political
views. Mr. Nath Pai himself was
saying in his individua] capacity what
his party is doing there. From today’s
paper he read about the Trichur
representation. He did not read the
statement of Mr. Viswambaram, his
party leader.

Shri Nath Pai:
my position very
any ambiguity?

Have I not made
clear? Is there

Shri Maniyangadan: He deviales
from the policy of his party and
asks the Congress to state its atti-
tude. Mr. Viswambaram, his party
leader in Kerala, has stated that the
leftist alliance is likely to be a
success. Their own leaders are going
about saying that in order to defeat
the Congress, all the opposition

parties must pool their forces. Even
Mr. Chandrasekar, and their All-
India Chairman, have made this

statement. Mr. Nath Pai has his own
views about the party and he has
said that he is prepared to face the
consequences. Ag regards the Cong-
ress, the Congress President and other
responsible people belonging to the
Congress have made statements that
they have decided to contest the elec-
tion on their own. Of course, it is
a political affair. There may be
certain further developments, I can-
not say now what things are going
to happen, The Congress President is
there. One of the members of the
Working Committee is there. Shri
U. N. Dhebar is a member of the
Congress Working Committee. He
attends all the Working Committee
meetings and all the AICC meetings.

Shri Nath Pai: Is he a part-time
Chairman of the Commission?

Shri Maniyangadan: He happens to
be the Chairman of the Khadi Com-
mission

Shri Nath Pai: How does it happen
to be? Did it fall on him from the
skies? He had chosen to be Chairman.
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Shri Maniyangadan: He is a mem-
ber of the Working Committee of the
Congress and that entitles him to go
into the organisational affairs.

Shri Nath Pai:
a serious matter,

Mr. Speaker, it is

Mr. Speaker: How can I stop him?

Shri Hari Vishnu Kamath: We
want a ruling on the point whether
the legal position is correct,

Mr. Speaker: He is entitled to his
own view.

Shri Nath Pai: Is he entitled to
an erroneous view, such a perversion
of law?

Mr. Speaker: According to him, it
may be erroneous. According to
others, it may be correct. He is ex-
Pressing his own opinion.

Shri Maniyangadan: The Chairman
of the Khadi Commission is a non-
official, He has certain functions as
the Chairman of that body. But a5 a
non-official, as a citizen, he has cer-
tain other rights. He has the fullest
right to take part in active politics.

For the last several years, he was
doing that.

Shri Nath Pai: He is completely
misinformed,  Only last year he

became Chairman of the Commission.

Shri Maniyangadan: He has not
gone there to do propaganda; he has
gone there for certain organisational
matters. Even if he has gone there
for propaganda work, I am sure there
could be no objection for that. That
is my view. Mr. Nath Pai and the
SSP may differ from that, but that is
a different thing.

As regards the state of affairs in
Kerala, yesterday also the Minister
was asked to state whether an en-
quiry is going to be made against the
various allegations. I am not going
into the allegations. But I may bring
it to the notice of Government that
the situation there is surcharged with
emotion, with prejudice . . .
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Shri Warior: Would
mass upsurge also there?

there be a

Shri Maniyangadan: I do not know
whether there will be a mass up-
surge. But if my friend would create
one, I would like to see that. He
had seen the effect of mass upsurge.
His party tried to create a mass up-
surge,

My hon. friend Shri Kappen refer-
red yesterday to the jeep march from.
Kasaragod to Trivandrum. Shri
Gopalan was leading the march. He
said there was going to be a big mass
upsurge. They tried on several
occasions to create a mass upsurge,
but all the time they failed.

13.00 hrs.

The present atmosphere there, whe-
ther the chargés are true or pot,
is very vicious. According to me
the atmosphere has to be clear-
ed. Personally speaking, I would
request the Government that after
studying the question thoroughly an
enquiry should be conducted into tl}e
charges levelled against certain
officers, for example, the I.G., the
Chief Minister there, and if there is
any other charge against any other
ex-Minister that also must be enquir-
ed into, That is my personal feeling.
Then only the atmosphere would be
cleared. Otherwise this  vicious-
atmosphere will continue and a demo-
cratic election itself would be im-
possible. That is the actual position.
So I would request that an enquiry
should be conducted. That is my
personal view. I do not know whe-
ther my hon. friend Shri Warior is
supporting it. I say it behoves the
Government, When some of the alle-
gations, especially the allegations
that were levelled here now by Shri
Warior, when those allegations were
sought to be enquired into by the
Prime Minister, certain people ob-
jected to that. But those very same
people now demand that an enquiry
should be conducted into those things.
And some of those people are very
much respected by me. So, in order
to clear that atmosphere it is better
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that an enquiry is conducted, That is
my position.

Now, as regards the alliance in 1939
and all that, and the mass upsurge
referred to now by Shri Waricr, that
alliance between the different parties
was based on certain principles, they
had certain aims. The main, and
perhaps the only aim was to see that
democracy is preseived, that a demo-
cratic government i; brought into
being. It was not for sharing power.
If the only object of anybody or any
party or any individual was to get
into

power, thit was a wrong
approach; any alliance which was
based merely on that was wrong.

There is no doubt about it. After all,
I admit, it is of course the politician
in Kerala that is responsible for the
present state of affairs, Well, Sir,
after that to come here and say, “you
approach the problem with sympathy
or with love and affection”, I think
there is not much need for such an
appeal. I am reminded of a story
narrated here by the latc Prime Min-
ister on some occasion. That is, a boy
out of anger murdered both his father
and mother. And when he was hauled
up for murder in the court, he pleaded
for mercy saying that he was an
orphan! That sort of approach, I
think, is not going to be of any use
to anybody.

) Shri Nath Pai: The story was
interesting, Sir, but we do not see the
relevance.

Dr. L, M. Singhvi (Jodhpur): Sir,
while the political matrix which gave
birth to this proclamation deserves
dcep analysis and study, the consti-
tutional aspects of the legislative
powers, I think, should not be rele-
gated to the background. It is of
considerable importance for us, Sir, o
interpret the provisions o! article 356
of the Constitution and those of
article 357 with clarity and with
reference to the intentions of the
founding fathers.
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It appears that the Government has
persuaded itself to press into service
the provisions of article 857 which
say that “whereby a Proclamation
issued under clause (1) of article 356,
it has been declared that the powers
of the Legislature of the State shall
be exercisable by or under the
authority of Parliament, it shall be
competent for Parliament to confer on
the President the power of the Legis-
lature of the State to make laws, and
to authorise the President to delegate,
subject to such conditions as he may
think fit to impose, the powers so
conferred to any other authority to
be specified by him in that behalf.”

We must clearly understand that
while the provisions of article 357
are enabling and should be brought
into operation only in exceptional
circumstances, the provisions of
article 356 are the really governing
provisions in such a situation such as
we are confronted with today. What
does article 356 cnjoin upon us?
Article 356 simply says that “if the
President, on receipt of a report from
the Governor of a State or otherwise,
is satisfied that a situation has arisen
in which the government of the State
cannot be carried on in accordance
with the provisions of this Constitu-
tion, the President may by Proclama-
tion”—in sub-clause (b) it says—
“declare that the powers of the Legis-
lature of the State shall be
exercisable by or under the authority
of Parliament.”

My submission is that under the
present situation it was not at all
necessary to go any further than the
invocation of article 356(1) (b), that
is, to declare that the powers of the
Legislature of the State would be
exercised by Parliament, and it was
not necessary therefore to invoke the
powers under article 357 to enable the
President to legislate and, as a matter
of fact, to further sub-delegate his
powers to any official or person that
he may deem fit.
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My objection is also based on a
question of principle, and that is that
the delegation ig to be countenanced
only when it becomes absolutely
necessary and unavoidable, Sub-
delegation is not to be countenanced
at all if it is avoidable. In this case
what we are faced with is this, that
this Parliament would authorise the
President to enact such laws ag he may
deem fit, and indeed the powers that
we are proceeding to vest in the
President of India may be further
delegated to varioug other function-
aries and officials, I do not think it is
quite democratic, and I do not think
that there are any special circum-
stances or exigencies which warrant
the pressing into service of the provi-
siong of article 357 of the Constitution,
where the intention and the rneaning
of article 358 is clear and where the
powers conferred by article 356 are
quite adequate to meet the exigencies
of the situation.

I would also like to raise the
question of clause 3, sub-clause (4) of
the Bill before us, This provision
relates to the laying on the Table of
this House and the other House the
various modifications in the Act or
any other legislative enactment to be
made by the President. My submission
is that this provision is not in
accordance with the recommendations
made by the Committee on Subordi-
nate Legislation of this House, and
that recommendation, I submit, should
have been respected in its spirit and
letter by the Government at the time
of drafting this piece of legislation.
My submission is that sub-clause (4)
of clause 3 actual defeats the very
mechanics of laying enactments on the
Table of the House, because it says:

“Either House of Parliament
may, by resolution passed within
seven days from the date on
which the Act has been laid before
it under sub-section (3), direct
any modifications to be made in
the Act, and, if the modifications
are agreed to by the other House
of Parliament during the session
in which the Act has been so laid
before it or the session succeed-
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ing, such modifications shall be

given effect to by the President

by enacting an amending Act

under sub-section (2).”

In the first place it is not right, it
is not proper, to lay this limit of
seven days on any modification to be
moved or placed for the consideration
of this House in the various enact-
ments that may be made by the
President under the powers vested in
him. My submission is that even the
Statement of Objects and Reasons is
very unimpressive and unconvincing
when it says that “such legislative
measures as may be necessary for the
State can be taken up ty Parliament
only by postponing its business; and
even then, it is likely that Parliament
may not have time to deal with all
legislative measures for the State.”
The suggestion is that for lack of time
the Parliament would not be willing to
comply with its constitutional obliga-
tions under article 356(1)(b). This is
not a convincing reagon at all, and if
a reason had to be found it had to
be a special reason to persuade ug to
endorse the Bill ag it is placed before
us. It appears that shortage of time
with Parliament is top much with the
Minister and not so much with us.
After all, the Parliament has certain
obligations under the Constitution,
under article 356, At no time has the
Parliament indicated that it would not
have time to deal with legislative
business in a particular State which
happens to be under a proclamation’
under article 356.

With these observations and sub-
missions, Sir, I close, in the hope that
the Minister will take note of the
various submissions I have just now
made.

Shri Koya (Kozikode): Sir, I want
to say only a few words on this Bill.
Different Members belonging to
different parties have given post
mortem reports of, the late Kerala
Ministry, and I do not think they will
agree on the responsibility for the
ending of the democratic rule there.

Let us now face the facts as they
are, There is now no elected repre-
sentative government in Kerala, - In
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an enlightened and educated State
like Kerala it would be very difficult
to proceed without popular participa-
tion, without consulting the popular
representativegs  there. Therefore,
while supporting the Bill, I would
request the Home Ministry to take
immediate steps to see that the
elected representatives of that State
in Parliament are consulted on the
day-to-day problems of Kerala,
especially with regard to the food
problem in Kerala. I am now told,
during @ telephonic conversation
with friends at home, that the
food situation there has taken a
very serious turn. There is no
rice available in any of the im-
portant cities in Kerala. It is
a very serious problem that we are
facing. An adviser’'s regime, a Presi-
dent’s rule, without popular partici-
pation to give proper advice and
consultation, would find it very
difficult to face a situation like this.
People are very much perturbed and
panicky., Most of the godowng in the
citieg like Calicut are empty now. I
would, therefore, request the Home
Ministry to see that immediate steps
are taken to have popular participa-
tion. They must take the advice and
have consultation with the Members
of Parliament from that State as
early as possible.

Shri Hathi: Mr. Speaker, Sir, Shri
Nath Pai had raised a point yesterday
and he was also pleased to say that I
could reply to it during the course of
this debate when we take up the Bill.
He has raised an important point, I
quite appreciate jt. His point is that
Shri Dhebar is the Chairman of the
Khadi Comamission and he asked
whether it wag proper for him to take
part in politics especially when he is
the chairman of a statutory board.
You, Sir, know that thig Parliament
has been always alert as to the
standard, the conduct and the role
which people could paly and act if
they are government servantg in a
State or in the Government of India.
They cannot be members of a legis-
lature also. Shri Dhebar was a
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Member of Parliament. When he took
up the office as Chairman of the
Khadi Commission he wag not dis-
qualified from being a 'member. The
Prevention of Disqualification of
Members Act exempted this post. He
could have been a Member of Parlia-
ment, and I know that he resigned
not because he was disqualified to be
a  Member of Parliament but he
thought that he could not do justice
to the obher work as well as to the
Parliament. Supposing he had been a
Member of Parliament and also the
Chairman of the Khadi Commission,
which he was permitted to be, could
he have been blamed for or prevented
from taking part in politics? As
Shri Nath Pai or anyone of us can
take part in politics, he could have
also taken part in politics. Therefore,
under the Act this post is exempted.
He could as well be a Member of
Parliament or a member of a legis-
lature. Once he can be a Membzar of
Parliament, he can take part in
politics. This is the explanation. Un-
fortunately, Shri Nath Pai 1s not
here otherwise, I think, I would have
convinced him.

The second point he raised was as
to why the Government did not issue
directions under article 353, Article
353 is restricted to issuing directions
The wordingg are quite different and
the scope of these two provisions are
equally different. In 353 the wording
is:

‘“...the executive power of the

Union shall extend to the giving

of directions to any State...”

Here it is not a question of issuing
executive directions. Article 356 gays:

“If the President, on receipt of
a report from the Governor of a

State or otherwise, is satisfled
that a situation has arisen in
which the government of the

State cannot be carried on in
accordance with the provisiong of
this Constitution . . .”

The situation that arose in Kerala
wag that the Governor wag satisfled
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that the government of the State
could not be carried on according to
the provisions of the Constitution. It
was not a case of issuing directions
to the government on the execution
of certain policies. This was a funda-
mental question. When the legislature
passed a vote of no-confildence against
the government of the State, the
governmant could not be run in
accordance with the provisions of the
Constitution. Therefore, the question
of issuing directions does nc{ come
in,

The third point that Shri Nath Pai
raised was about some experiment.
Yesterday, when Shri Khadilkar and
Shri Ranga suggesied certain expcri-
‘ments he said, we are not going to
make experiments. Here he wants

Kerala to be a laboratory for
experiments.

Shri Nath Pai: No, no.

Shri Hathi: I thought you were not

here—I am glad you have come.

Shri Nath Pai: Therefore, you were
about to make wrong statemeats,

Shri Hathi: When I made my first
submission you were not here. One
thing I may say, I may not be as
intelligent as my hon. friend, but I
would always be sincere and I
would say what I believe and what
I know.

Shri Nath Pai:
that.

Shri Hathi: When I was explaining
your point about Shri Dhebar you
were not here.

I readily concede

Sir, I was on his third point. He
said, let us have some method of
having committees for different
ministries so that these Members
could be consulted. I think it is a
suggestion, but I do not know how
far that could be practical. Even
otherwise we have got some com-
mittees in one form or the other. Any
way we are going to have a com-
mittee and that committee is only for
the purpose of legislation. I quite
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appreciate his point. When the
Members of Parliament are here and
if the problems of Kerala are to be
discussed, it would be advisable, as
Shri Nath Pai thinks, to discuss them
with them. But I can assure him
one thing, that I will be prepared to
meet the Members of Kerala any
time they want and discuss all the
questions with them, because ulti-
mately it will be the Home Ministry
that will be responsible. Then I will
take the question with the different
ministries concerned. But I cannot
at the present time give any assu-
rance. ...

Shri Nath Pai;: But you will exa-
mine it.

Shri Hathi: That is a different
matter. Unless I am definite about
it I will not give any assurance.

With that limitation I speak. But
so far as I am concerned and so far
as the Home Ministry is concerned,
I will meet the hon. Members from
Kerala as often as they want to on
all subjects or on any subject. Real-
ly, what we want is this. After all,
this is for some period only and we
want to govern it as best as we can
in the interests of the State. There-
fore, if hon. Members experience any
difficulty or if they have to make
suggestions, I on my part will be
ready and willing to receive all sug-
gestions and to meet them. That is
the most I can say here.

Then, the third thing he said was
about the elections and the stand
which the Congress will take vis-a-vis

other parties. This is really a matter
for the organisation, but he must
have read the reports in the press

only recently that the Congress Pre-
sident himself has said that we shall
stand on our own legs. This is
what he has said. Therefore, he does
not want a reply from me, that is,
when the President of the organisa-
tion has stated it and it must have
come to his notice also. But when
we are discussing this Bill and when
we are discussing the provisions of
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this Bill, naturally other subjects can
come in, in a wider aspect as he said.
But whether the Congress will come
into power or whether the Commu-
nists will come into power, whether
the PSP will come into power or
whether the Muslim League will
come into power or whether two or
three parties will join to oust another
party, all these things are matters
which do not really come in so far as
this Bill is concerned.

Then, Shri Warior'’s suggestion was
that instead of this committee which
has been mentioned in clause 3(2),
the amendment suggested by some
hon. Members may be accepted.
When we come to that I shall express
what I have to say on that.

As regards action under the Santha-
nam Committee's report, only yester-
day we had about 20 minutes given
to this question and I replied that
about 21 recommendations had been
accepted wholly or partly and imple-
mented; about 38 were accepted and
partly implement, while others were
under consideration. On this ques-
tion of the recommendations which,
if I remember aright, number 105 to
108, I said that so far as the ques-
tion of the ministers is concerned,
the Home Minister and the Prime
Minister made a statement and the
Home Minister also said what line of
action the Government wants to
follow. But we have not yet finally
accepted that recommendation Dbe-
cause there is again the question of
appointing the panel; then comes the
question of Speaker and Chairman
also. We have not yet finally consi-
dered those recommendations. I do
not think Shri Nath Pai expects Gov-
ernment to implement a recommen-
dation or take action upon a recom-
mendation of a committee report
which has not yet been considered by
the Government. It can only be if
the Government had accepted that
recommendation. If there was a
question of implementation of those
recommendations, I would have un-
derstood Shri Nath Pai’s suggestion.

SEPTEMBER 24, 1064

State Legislature 3532
(Delegation of Powers)
Bill
Shri Nath Pai: The report was
submitteq in February. It is eight
months that you have had.

Shri Hathi;: He may blame us for
the delay; but we have not yet ac-
cepted that recommendation and, as

I said, it is wunder consideration.
Therefore, implementation of that
recommendation does not come in.

This is the only point that I would
like to bring to his notice,

Now 1 come to Dr. Singhvi's point.
He said that article 356 (1) (b), which
saysi—

‘“declare that the powers of the
Legislature of the State shall be
exercisable by or under the
authority of Parliament;”

would have been sufficient. He said
that this would have been enough and
it was not necessary to proceed un-
der article 357, that is, for Parlia-
ment to confer on the President the
power of legislation. Yesterday
when 1 wags discussing about the Pro-
clamation, while moving it I also ex-
plained the reasons and the circums-
tances and said that all laws will
have to be passed by Parliament.
That would mean that it will have
to function as the legislature of the
State. The work of Parliament, as
Dr. Singhvi knows, is already heavy.
He said that it was heavy only for
the Ministers and not for the Mem-
bers.

Dr. L. M. Singhvi: It may be
heavy; but this is a constitutional
obligation ¢ast upon us and we can-
not shirk it mainly because of that.

Shri Hathi: When the question was
discussed at the time of framing the
Constitution itself, it was considered
and therefore it was that this speci-
fic provision was made. In the past
this has been so in all cases and it is
not only necessary but also practical;
otherwise, the whole House will have
to devote its time on legislation of
Kerala only and we may not have
time....
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Shri Warior; How many pieces of
legislation might come?

Shri Hathi: It may come. But this
is the only practical way. T think,
it is proper that the provision of
article 357 of the Constitution is
sought to be invoked.

Then he said about the seven days’
period. He said that it was too short.
M it is passed by Parliament after
a great delay then perhaps it would
not have the effect, if an Act is en-
acteq today and after three months
you either accept it or modify it,
supposing that this House wanted to
modify it. After all, this Bill was
introduced the day before and today
we are passing it. Therefore, I think,
it is in the interest of the State that
it should not be delayed too long.

As regards the other point, I have
seen the other legislations also of
1960. 1t is the same provision which
I find there.

Dr, L. M. Singhvi: The point I had
raised was that there was a specific
recommendation regarding the model
clause in respect of legislation which
was subordinate legislation made by
a committee of this House and ac-
cepted by the Government of India.
Why should then a departure be
made from this? When there is a
model clause governing subordinate
legislation and in respect of laying
on the Table all legislation which is
subordinate, that should be followed
uniformly in all enactments.

Shri Hathi: That is all I have to
say.

Mr. Speaker: The question is:

“That the Bill to confer on the

President the power of the legis-
lature of the State of Kerala to
make laws, be taken into conside-

ration.”

The motion wus elopted
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Mr. Speaker; The House shall now
take up clause-by-clause considera-
tion of the Bill The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 6— (Conferment on the Presi-

dent of the power of the
State Legislature to make
laws).

Shri S. C. Samanta (Tamiuk):

Sir, 1 beg to move:—
Page 1,—
for lines 16 to 20, substitute:

“Provided that before enacting
any such Act, the President shall,
whenever he considers it practica-
ble to do so, consult a committee
constituted for the purpose, con-
sisting of—

(a) thirty members of the House
of the People nominated by
the Speaker among whom
shall be included all members
who for the time being fill
the seats allotted to the State
of Kerala in that House; and

fifteen members of the Coun-
cil of States nominated by
the Chairman among whom
shall be included all mem-
bers who for the time being
fill the gseats allotted to the
state of Kerala in that
House.”. :

(b

~

While moving this amendment I
am reminded of the discussion which
took place in this House on the 25th
April, 1961 about the Orissa State
Legislature (Delegation of Powers)
Bill, 1961, in which one hon. friend,
Dr. Samantsinhar, pressed that the
number of Members that was allotted
in the Bill should be increased. He
suggested 20 from this House and 1€
from the other House including all
the Members of Parliament from

Orissa in both Houses.
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At that time also, the Government
thought that 15 Members would do,
ten from this House and 5 from the
other House. But the House objected
to it, and ultimately 14 Members
from this House and 7 from the other
House were taken.

Mr. Speaker: Would not a com-
mittee or 45 Members be unwieldy?

Shri S. C. Samanta: I am putting
forward this proposal before Govern-
ment. Now, Government hava come
forwarqd with the proposal that all
the Members of Parliament from
Kerala State would be there......

Mr. Speaker: How many Members
are there from Kerala in this House
and in the other House?

Shri S. C. Samanta: 18 in this
House and 9 in the other House. So,
in all, 27 would be already there,

But I would like to place before
this House this fact that in addition
to the Members belonging to the
State concerned, who are taken on
this committee, there should be some
other Members also who will dis-
passionately help Government in
doing the work. So, we have suggest-
ed that the number should be in-
creased to 30 from this House and 15
from the other House.

Mr. Speaker:
of Government?

What is the attitude

Shri Maniyangadan: This was the
provision in the old Act of 1959 also.

Shri Hathi: I am inclined to accept
this.

Mr. Speaker: If it was done
earlier in 1959, there should be no
objection to it, and I suppose the
Memberg are agreed on that.
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The question is:
Page 1,—
for line 16 to 20, substitute:

“Provideq that before enacting
any such Act, the President shall,
whenever he considers it practi-
cable to do so, consult a commit-
tee constituted for the purpose,
consisting of—

(a) thirty members of the
House of the People nominated
by the Speaker among whom
shall be included all members
who for the time being fill the
seags allotted to the State of
Kerala in that House; and

(b) fifteen members of the
Counci] of States nominated by
the Chairman among whom
shall be included all members
who for the time being fill the
seats allotted to the State of
Kerala in that House".

The motion was adopted.

Mr. Speaker: The question is:

“That clause 3, as
stand part of the Bill”.

amended,

The motion was adopted.

Clause 3, as amended, was added to
. the Bill,

Clause 1, the Enacting Formula «nd
the Title were added to the Bill

Shri Hathi: I beg to move:

“That the Bill, as amended, be
passed”.
Mr. Speaker: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.
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HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMENDMENT
BILL

Mr. Speaker: Now, we shall take
up the High Court Judges (Condi-
tions of Service) Amendment Bill.
Shri Hathi.

Shri Hathi rose—

oY gew vy wBA@ ;. (3A9)
TEGH R, FIHT H X9 GO 1A
afig
Mr. Speaker; The bell is being
rung . . .

[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Now, there is
quorum. The hon. Minister may start
his speech.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to move.

“That the Bill further to amend
the High Court Judges (Condi-
tions of Service) Act, 1954, be
taken into consideration.”.

An Hom. Member: How much time
has been allotted for this Bill?

Mr, Deputy-Speaker: 2 hours.

Shri Hathi: This Bill will not take
more than fifteen minutes. This is a
very small and non-controversial
measure. This amending Bill has
been necessitateg because of the
Constitution (Fifteenth Amendment)
Act, 1963 by which we raised the age
of retirement of the High Court
judges from 60 to 62,

Clause 2 of the present Bill seeks
to amenq section 14 of the present
High Court Judges (Conditions of
Service) Act. The House will see
that this is really a consequential
amendment. Section 14 provides that
a judge will be normally entitled to
pension when he completes the age of
60. Since we have raiseq the age of
retirement from 60 to 62 under the
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(Conditions of Service)
constitutiona] amendment, in this
section also, the age should be raised
from 60 to 62. That is the only
change sought to be made in this sec-

tion.

The second amendment seeks to
provide that in the case of those
judges who were serving on that par-
ticular date, namely the 5th October,
1963, when the age of retirement was
increased from 60 to 62, if they want
to retire at the age of 60, they will be
permitted to do so, and they will be
entitled to pension at the age of 60
because they had joined service ear-
lier.

The third amendment relates to the
High Court judges of Jammu and
Kashmir. Now, the High Court
judges of Jammu ang Kashmir also
are transferable to other parts of the
country. There ig a provision in the
present Act that the services of the
judges in the other States will also
be taken into consideration for the
purpose of pension, leave etc. That
provision should be applied to the
judges who would be transferred
from Jammu and Kashmir to other
parts of the country.

These are the three amendments
which are proposed in thig Bill. Seo,
this is a very simple and non-contro-
versial Bill, and T commend it for the
acceptance of the House.

Mr, Deputy-Speaker; Motion mov-
ed:

“That the Bill further to amend
the High Court Judges (Condét-
tions of Service) Act, 1934, e
taken into consideration.”.

Shri H. N. Mukerjee (Calcuttu Cen-
tral): Mr. Deputy-Speaker, Sir,
agree with my hon. friend the Minis-
ter that this amending Bil] is a con-
sequentia] measure, and in regard
purely to the substance of it, there is
not going to be any controversy in
this House. But, I wish to Intervene
because, since it refers to the condi-
tions of service of High Court judges
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and the fixation of their ages at 62 as
settled by the recent amendment of
the Constitution, it is perhaps neces-
sary to remind the Government of its
responsibility in regard to the position
of our judiciary. And I say this be-
cause the question of the fixation of
the age of judges has recently caused
a certain amount of excitement in the
country; I say ‘excitement’ because in
relation to High Court judges and
people in that category, we are accus-
tomed to ascribe to them sobriety of
the highest order, but it has happened
that some High Court judges have
discovered rightly or wrongly, it is
not for me to say at the moment, that
in regard to the fixation of age, the
executive hag appeared to act in a
manner which is derogatory to the
dignity of the judiciary. I know that
it is not an onc-sided story either,
-and 1 feel so that sometimes our own
tjudges have perhaps not been ade-
Quately conscious of their responsibi-
Hty in this regard.

1t @ives us no pleasure to find High
Court judges having to go to court in
order to secure what they consider to
be thejr rights in regard to the aseer-
tainment of their age. It gives us no
pleasure also to be told, for instance,
as I have been told lately, that the
Cnief Justice of one of our leading
High Courts, I shal] not mention the
name of the High Court, has been
found by some people, again rightly
or wrongly I do not know, to have
given an age which was not quite cor-
rect, and a representation has been
sent to the President gigned by all
sortg of people asking for an ascer-
tainment of the age of that particular
judge, even though he happens to
hold a very important